
 

 [Shri Jawaharla]   Nehru.] answered by our 
representative there, and so far as I know, there 
is no question of his going there. 

The other is the invitation that President 
Ayub Khan has issued to him to visit him and 
discuss this matter with him. I cannot say at 
the present moment what Sheikh Saheb thinks 
about this matter, but it may be that, in future 
conditions may arise, which may lead him to 
think that he might go there. If so, I think he 
should be allowed to go there. The question 
has not arisen as yet before me; it has not 
come in any shape or form. But to prevent 
him from going there, well, I think, would not 
be justified or proper. That is all that I wish to 
say now in this matter. Sir. 

SHRI A. B. VAJPAYEE:  Sir,    .    .    . 

MR. CHAIRMAN: No, more please; no 
more.   That is now the end of it. 

SHRI A. B. VAJPAYEE:: There can 
be no end to it. 

MR. CHAIRMAN: There is an end to it. 

SHRI A. B. VAJPAYEE: There is not an 
end to it. 

MR. CHAIRMAN: Will you please sit 
down? 

SHRI A. B. VAJPAYEE: Mr. Chairman, 
Sir, I want to seek a clarification from the 
Prime Minister. 

MR. CHAIRMAN: No, I think I should not 
allow any more. I have allowed so much time 
to the question, which I had not anticipated, 
and I will not allow further time. Now, if you 
seek a clarification, then the whole House 
may follow seeking other clarifications. 

SHRI A. B. VAJPAYEE: Any other 
Member of the House has not asked for any 
clarification. 

MR. CHAIRMAN: I am very sorry; I 
cannot allow you to say anything more. 

THE      DELHI      RENT      CONTROL 
(AMENDMENT)  BILL,   1964 

SHRI M. P. BHARGAVA (Uttar Pradesh): 
Sir, I beg to move for leave to introduce a Bill 
further to amend the Delhi Rent Control Act, 
1953. 

The question was put and! the motion was 
adopted. 

SHRI M. P. BHARGAVA: Sir, I introduce 
the Bill. 

THE CODE OF CIVIL PROCEDURE 
(AMENDMENT)    BILL, 1964 

SHRI J. C. CHATTERJI (Uttar Pradesh): 
Sir, I beg to move for leave to introduce a Bill 
further to amend the Code of Civil Procedure,  
1908. 

The question was put and the motion was 
adapted. 

SHRI J. C. CHATTERJI: Sir, I introduce the 
Bill. 

THE  REPRESENTATION    OF    THE 
PEOPLE   (AMENDMENT)   BILL, 
1964. 

SHRI M. P. BHARGAVA (Uttar Pradesh): 
Sir, I beg to move for leave to introduce a Bill 
further to amend the Representation of the 
People Act, 1951. 

The question was put and the motion was 
adopted. 

SHRI M. P. BHARGAVA: Sir, I introduce 
the Bill. 

THE SALARIES AND ALLOWANCES OF 
MEMBERS OF PARLIAMENT 
(AMENDMENT) BILL, 1964 

MR. CHAIRMAN:  Mr. Bhargava. 
\ 

SHRI BHUPESH GUPTA (Wert Bengal): 
Before he proceeds with it may  1  make  a  
submission that  the 
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matter be taken up next session? We are not in 
a hurry to have our salary-fixed and we feel 
very depressed today because yesterday the 

dearness allowance which was increased was 
an unfair deal to   .   .   .

 
MR. CHAIRMAN: You may oppose it. 

SHRI BHUPESH GUPTA: I ask him not 
to proceed with it. They gave a very unfair 
deal to the Government employees 
yesterdiay, and the Congress Party should 
not come with a proposal for increase of 
salaries of the M. Ps. today. 

SHRI G. MURAHARI (Uttar Pradesh) : 
On a point of order, Sir. Clause 4 of this 
Bill is a discriminatory clause and it also 
says that the Speaker   .'   .   . 

MR, CHAIRMAN: I am afraid this 
cannot be raised at this stage. You can do so 
when the clause is under consideration. 

SHRI M. P. BHARGAVA (Ut.ar 
Pradesh): Sir,  I move: 

"That the Bill further to amend the 
Salaries and Allowances of Members of 
Parliament Act, 1954, as passed by the 
Lok Sabha, be taken into consideration." 

Sir, it is always very difficult to speak 
about one's own matters; there is a certain 
hesitancy, there is a certain shyness and I 
will ask the House to forgive me if I do not 
put the case 

as    strongly as I do    on 12 
NOON      some other Bills. If I tell 

the House the story of how 
this question came up, probably the House 
will be in a better position to understand the 
problem. Immediately after the third general 
elections were held, some friends from the 
Opposition and some Congress friends came 
to me and to Shri Raghu-nath Singh and to 
some other Members and discussed this 
question and said that it was becoming in- 

creasingly difficult to make both ends meet with 
the salary and allowances which were being 
given  to Members of Parliament.   \Ve     told  
them  that this question could not be taken up 
abruptly and     therefore we    advised them  that 
they  should talk to other friends and then the 
matter could be taken up after    the    opinion of 
the majority of the Members of    Parliament had 
been ascertained.   That was sometime   in  July,   
1962.   During the process of consultation and 
getting the opinion of other Members, the 
Chinese aggression came and the matter was 
shelved for the time    being.   Thereafter this 
matter was not touched for two years.    And then 
it was some time in November    1963  that some 
Members  again     consulted     some of  the 
friends and they said that it was impossible to 
delay this question any further. Then we advised 
them that something    written    should   be    
produced and then the matter could be consi-
dered.   Accordingly a petition signed by 300 
Members of Parliament    was presented to the 
Minister of Parliamentary  Affairs.   They  
consisted not only of Congress    Members, but 
also representatives from  all the Opposition 
parties also. 

SHRI   BHUPESH  GUPTA:      Which 
party? 

SHRI M. P. BHARGAVA: Your party also. 

SHKI BHUPESH GUPTA: Not at all. I 
speak for my party. 

SHRI M. P. BHARGAVA: Well. Mr. 
Bhupesh Gupta probably does not know that 
one of the members of his own party was a 
co-sponsor of the Bill given notice of by my 
friend, Shri Raghunath Singh. 

SHRI BHUPESH GUPTA: He withdrew. 

SHRI M. P. BHARGAVA: Later on the 
position was pointed out to him by probably 
Mr. Bhupesh Gupta and other members of his 
party and he wrote a letter saying that he 
would like oer- 
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withdraw his name.   That is as far as Mr. 
Bhupesh Gupta's party is concerned. 

SHRI BHUPESH GUPTA: You know the 
circumstances under which you got his 
signature. 

SHRI-M. P. BHARGAVA: You will have 
your say.   Let me proceed. 

MR.  CHAIRMAN:   Order,  order. 

SHRI M. P. BHARGAVA: And then the 
present amending Bill was introduced in the 
Lok Sabha and there were co-sponsors of 
the Bill, about 12 of them, not only of the 
Congress Party but there were some of the 
Jan Sangh, some Communist Members and 
some Independents and that was its stage 
when it was introduced. 

If I read out the Statement of Objects and 
Reasons attached to the Bill the House will 
probably be able to appreciate what the 
mover of the Bill, Shri Raghunath Singh, 
wanted to achieve through this amending 
Bill. The Statement of Objects and Reasons 
reads thus: 

"The emoluments of members 
provided in the parent Act are inadequate 
in relation to the high cost of living. 
Members of Parliament have to incur 
considerable expenses on account of 
various demands of public life. They 
have to maintain two establishments most 
of the time. It is, therefore, proposed to 
r&js their salary and daily allowan 

"Members having their pBces of 
residence beyond 750 kilometers from 
Delhi are greatly inconvenienced for lack 
of air travel facilities for intermediate 
journeys under the existing Act. To 
mitigate their hardship it is proposed to 
entitle them to two return air journeys 
during a session of 2£ months duration 
and one return air journey for a session of 
lesser duration." 

Thii is the   Statement of Objects and 
Reasons. | 

! The question has been asked why 
a non-official Bill was introduced and 
why the Government did not come out 
with an official Bill. Well, 1 always 
felt that there was apathy to noa- 
official Bills and Resolutions being 
moved, on the part of the Govern 
ment; and on previous occasions I 
have spoken about this subject in this 
august House. S(6 I was surprised at 
the manner in which some Members 
have pointed out this to me. Now, if 
the Government had moved this gill, 
then all sorts ofjjjiiticisms would have 
been made, that :>vernment wants 

to raise the salaifies of the Members of 
Parliament, thamthey had not considered what 
exactly are the facts, that they did not consider 
that there was an emergency in the country f 
and the Government would have been blamed.   
Now, when it is being   brought forward as a  
non-official    Bill,  then also it is being 
opposed. It is a curious thing.   It is all the 
more curious coming  as   it  does  from  some  
Members who are very jealous about their own 
rights    and  who always plead    that there 
should be more and more non-official Bills 
and non-official Resolutions.   Here    is    a   
non-official    Bill which    was introduced    in 
the other House by my friend   Shri Raghunath 
Singh.    It is    not    a matter    which could 
have been easily taken up by anybody, because 
it involves so many factors.   But he had to 
take the risk of losing his popularity.   He did 
it at the risk  of losing his popularity,  at the 
risk of not playing to the gallery; at the risk of 
being criticised in the constituency, he has 
brought forward this   Bill.   And what position 
did the Government take?   They    said    that 
they would leave it entirely free to the   
Members to decide    what they would like to 
do.   They    said    they would neither say that 
tfiey accept the Bill, nor say that they do not 
accept the Bill. That is the position which any 
fair-minded    authority    would   have taken.   
Then where is the blame    at the door of the   
Government, if this Bill comes before the   
Lok Sabha and if it is accepted by the   Lok 
Sabha 



 

and then it is transmitted here? I .say that 
argument holds no water. The attitude of the 
Government is absolutely clear. They have 
left it to the Members saying that this is a Bill 
concerning the Member's own rights and 
privileges and so Members may calmly 
consider it and come to any decision that they 
want and the Government would, accept 
whatever decision was taken. 

SHRI BHUPESH GUPTA: Let us take a 
national referendum on that. 

SHRI M. P. BHARGAVA; I will come to 
that also. Have a little patience. That is my 
request to my hon. friend Mr. Bhupesh Gupta. 
I am just putting the case. This much as far as 
the Government not bringing forward an 
official   Bill is concerned. 

Now, if the House will permit me, I will 
give some facts and figures which will show 
that the Members of the Indian Parliament are 
the lowest paid members all the world over. 
In Canada a member of their Parliament   .   .   
. 

SHRI G. MURAHARI: But ours is also the 
poorest country. 

SHRI M. P. BHARGAVA: Well, I will meet 
that argument also. I would beg of hon. 
Members to have a little patience. Let me 
finish now find then at the end I will try to 
meet all the arguments that may be advanced 
by hon.   Members of the Opposition. 

SHRI BHUPESH GUPTA: You will have 
the money and I should have *Jae patience? 

SHRI M. P. BHARGAVA: In Ceylon Rs. 
675 per month is paid to their members of 
Parliament. In New Zealand it is Rs. 600 per 
month. In Mauritius which is a very small 
country being only some 30 miles In length, 
the figure is Rs. 500 per month and in the 
United Kingdom ft member of the House ol 
Commons gets Rs. 1,944 as salary per month. 

AN HON. MEMBER;    What is ij? 

SHRI M. P. BHARGAVA: About Rs. 2,000 
per month. 

And then, coming nearer home, in the Arab 
countries, in Egypt a member of Parliament is 
paid Rs. 550 per month. In Iraq they draw Rs. 
600 per month. 

SHRI BHUPESH GUPTA: Is there a 
Parliament there now? 

SHRI M. P. BHARGAVA: Coming to the 
European countries, in Belgium they draw Rs. 
1100 per month, Rs. 1146 in Czechoslovakia. 
I do not want to make any comparison with 
America because it is a very rich and wealthy 
country but they are paid a salary of Rs. 5,000 
per month, ten times more than what is 
proposed here. In Argentina they are paid Rs. 
1500 per month and Rs. 3000 per month in 
Brazil. In Australia, besides the salary, Mem-
bers get a room in the Parliament, a 
Stenographer and an Assistant and all the 
travelling facilities. In Malaya which again is 
a very small country1, very near to us, besides 
the salary a Member gets a Personal Assistant 
and other facilities. 

SHRI BHUPESH GUPTA: You give them a 
cycle. 

SHRI M. P. BHARGAVA: These are the 
comparative figures in respect of other 
countries. Members would perhaps be 
interested to know what the Members of the 
State Legislature are getting. In Assam, a 
Member get Rs. 400 per month and a daily 
allowance of Rs. 21 whenever the Assembly 
is in session. In Punjab a Member gets Rs. 
300 per month and a daily allowance of Rs. 
25 per day. In Uttar Pradesh, my own State, a 
Member draws Rs. 300 per month, a free 
house or R9. 75 per month m lieu and a daily 
allowance of Rs. 13. 
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PANDIT S. S. N. TANKHA (Uttar Pradesh): 
May I correct the hon. Member? Under the 
Bill which has just now been passed in the 
Legislature of the State, a Member of the 
Uttar Pradesh Assembly will get a salary of 
Rs. 300 per month and a daily allowance of 
Rs. 21. 

SHRI M. P. BHARGAVA: I did not know 
that they had passed this Bill. I knew that they 
had introduced it containing proposal for an 
increase of the daily allowance. 

In West Bengal, each Member gets a salary 
of Rs. 300 per month and a daily allowance of 
Rs. 17. In Jammu and Kashmir, the salary is 
Rs. 300 per month and the daily allowance is 
Rs. 15. 

Let us now consider some figures about the 
expenses. When the salary cheque comes to 
you, you find that it is not for Rs. 400 but cnly 
for Rs. 200 odd. This is what comes to your 
hand after the deduction in respect of the 
house rent, contribution to the C.H.S.S., 
Income-tax and so on. We have to pay 
separately charges in respect of the telephone 
and the electricity consumed. Roughly you get 
Rs. 250 in your hands. Out of this you have to 
pay for electricity charges, for your postage, 
for your telephone calls. for entertainment of 
the guests who are perpetually there in Delhi, 
IJelhi being the centre and every Member is 
expected to have contacts with his 
constituency. When people come from the 
constituency to your House in Delhi, you 
cannot say that you will not entertain them. 

SHRI BHUPESH GUPTA:    But our 
constituency is the Assembly and they get 
salaries #lso there. 

SHRI M. P. BHARGAVA: We have to give 
subscriptions to the various associations with 
which we have to keep contacts. If we do not 
keep con_ tact with them, we cannot function 
as effectively as  we    should    and    this 

comes to about fifty rupees per month. Then 
there are various associations working in 
Parliament, the Inter-Parliamentary Union, the 
Scientific Association, the Farmers' Forum and 
such other things which account for another 
drain on your pay and this takes about a 
hundred rupees per month out of the Rs. 250 
that you get at the end of the month, that is to 
say you get Rs. 250 minus Rs. 100, Rs. 150 
per month. This is what comes to your hand at 
the end of the month and with this Rs. 150 you 
have to or you, are supposed to live in Delhi 
and in your own house in your constituency. A 
minimum of two establishments has got to be 
maintained by a Member. In some cases this 
might increase to three. If a Member comes 
from the rural areas, if he has a house there, 
then he has got to keep in contact with the dis-
trict headquarters as otherwise they would 
become ineffective. They have therefore to 
have one establishment in their native places, 
one in the district headquarters and the third at 
Delhi. This way you get two certain, and three 
probably in case of some Members. This is 
where we stand as far as spending this sum of 
Rs. 150 is concerned. I will request those hon. 
Members who do not want a rise to get up and 
say so. Some people are courageous and say 
that a rise is necessary; others object to it, say 
that they do not want and would, therefore, 
oppose the Bill and whenever it is passed, I 
dare say they will be the first, to accept it. If 
there are any who do not agree to what I have 
said, I will request them humbly to declare 
here and now, after the Bill is adopted, that 
the" will not accept the enhanced salary. 

SHRI BHUPESH GUPTA: And you take the 
money and °ut of the savings appoint two 
Deputy Ministers? 

SHRI M. P. BHARGAVA: Mr. Bhupesh 
Gupta, kindly hear me. 

SHRI BHUPESH GUPTA: Here you are 
asking us to do this.    Supposing 
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we do not take it, you will appoint three 
Deputy Ministers out ol the savings so 
effected. 

SHHI M. P. BHARGAVA; NO. This is how 
it stands. In some other countries about which 
I was talking, travelling is very easy and 
within two or three hours you can reach from 
the farthest corner ol the country the place 
where the meeting of the Parliament is held. 
In India, however, conditions are very 
different. It tsikes three days for a man to 
reach Delhi from Kerala, four days to reach 
from Assam five days from Nagaland and 
from the Andamans and the Lacca-dive 
Islands it takes still longer. This is how we are 
placed vis-a-vis travelling. Now, people say 
that a Member need not be a wholetime 
Member and spend his entire time in parlia-
mentary work. I am one of those who cannot 
agree with this idea. Membership of 
Parliament i« a whole-time work if you want 
to take it seriously and if you want to make 
your presence felt in the deliberations of 
Parliament. Otherwise, you can always be an 
absentee Member, come once in sixty days, 
draw your salary and allowances and do no 
work. That is probably one of the major 
reasons why we hear the quorum bell ringing 
in this House and in the other House 
continuously day after day. It is. so because 
Members of Parliament are •sometimes not 
interested in spending their time in- Delhi. 
They want to utilise their time elsewhere and 
so the difficulty arises of this lack of quorum 
which   I hare just now stated. 

Now, Mr. Bhupesh Gupta and Mr. Gaure 
Murahari drew my attention to a very basic 
fact which I am not prepared to deny and that 
is to see how our country is placed vis-a-vis 
other countries in the matter of per capita 
national income. It is true that we are a poor 
lot; our country is poor compared to other 
countries but what are we going to do about it 
by this amending Bill? We are not accepting 
any new principles. We are already    
committed    to    salaries    and 

allowances as far back as. 1954. If the 
Members were convinced in 1954 that 
Members of Parliament should have drawn 
Rs. 400 salary and KB- 21 per day as 
allowance I fail to see how in 1964 anybody 
can get up and say that the rise is not justified. 
The rise is perfectly justified because the cost 
of living has gone up considerably as 
compared to 1964. If any Member of 
Parliament from opposite can say to me that 
the cost of living has not gone up then I will 
withdraw the Bill here and now. So it is not as 
if we are doing somethingnew. We are only 
considering a question which has already been 
accepted by the two Houses of Parliament in 
1954. We have to view it from the angle of 
how we ar* placed in 1964 compared to our 
tanding in 1954, and if the reply is that the 
rise is not justified I will say that the   Bill is 
not necessary. 

It is very good to go on sentiments at times. 
I am also a very sentimental man and 
sometimes I am swayed by emotions but there 
are times when a man has to weigh between 
the practical aspects of a thing and emotions. 
If I had to judge the rise from an emotional 
point of view I would also say that we should 
not accept the raised salary and allowances 
but sometimes a man has to be practical and I 
have already shown how tight we are placed 
vis-a-vis the salary of Rs. 400. 

Now I would invite the attention of the 
House to the various clauses of the Bill. 
Clause 1 is the usual short title and 
commencement. They have said that it shall 
come into force immediately. Well, it is rather 
vague and I would like to pat some date 
instead of leaving it as immediately. That I 
will do at the stage of clause by clause 
consideration. 

Clause 2 says that for the words "four 
hundred rupees" the words "fire hundred 
rupees" shall be substituted. As I mentioned a 
little while ago tkere are two types of 
Members. Some 
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work in their constituency more and attend less 
to parliamentary work. The other type is those 
who choose to &o more of parliamentary work 
and less work in their constituency for reasons 
known to them. This rise in salary is parti-
cularly intended for the first type of Members 
who mostly stay in then-constituencies and 
carry on their constituency work and come to 
Parliament . only off and on. They deny them-
selves the D.A. because they come to Delhi for 
a very limited time. So this amendment 
providing for raising the salary from Re. 400 to 
Rs. 500 is particularly meant for them. - 

Sub-clause (2) of clause 2 says that for 
the words "twenty-one rupees" the words 
"thirty-one rupees" shall be substituted. This 
is particularly meant for the second type of 
members who spend most of their time in 
Delhi doing parliamentary work As you 
know, when you come to Delhi and stay 
here you have to spend more compared to 
those who are at their homes. This 
amendment is to cover the expenses of the 
second type of members. This enhanced 
D.A. is to provide for them the nece*»ary 
money for meeting their day to day expenses 
while in Delhi. 

Clause 3 provides for. return air fare for 
those members who live more than 700 kms 
away from Delhi. As I told the House earlier 
it takes a lot of time for those members who 
are at a long distance from Delhi to reach 
Delhi. As the House is aware the Budget 
session of Lok Sabha lasts for about three 
months. It will be a waste of time if the 
members take five days to go to their houses, 
spend some time their and take another five 
days t0 come back. That means ten days are 
spent in travelling and probably they can 
stay at their Maces for a couple of days or 
so. fhe other sessions are of one month's 
duration or sometimes it is six weeks. To 
expect the members to stay in Delhi all 
through the session is too much. 

LTHE DEPUTY CHAIRMAN in the Chair] 

No Member of Parliament can afford to lose 
contact witb his constituency for such a long 
time. Therefore what is proposed is that for 
those members who are living 700 kms. and 
above from Delhi will be entitled to go to their 
place of residence twice during the Budget 
Session or twice during those sessions which 
last for 75 days or more and once during those 
sessions which are of less duration. 

Clause 4 is a clause with which I do not 
agree. As was pointed out by my friend, Mr. 
Gaure Murahari it can mean that you 
differentiate between Member and Member. 
Again this clause provides only for the 
Members of the other House. It does not pro-
vide for the Members of this House. There are 
two courses open to us. We can either provide 
for Members of this House also by inserting 
the words 'Chairman or the Speaker as the 
case may be' or we can delete this clause 
altogether My point is that it is an inherent 
right of any Member to make a voluntary cut 
in his salary and allowances and what is not 
required to be put in an Act need not be put 
there. Therefore in my humble opinion it is a 
redundant clause, and I would better delete it 
than amend it. 

SHRI LOKANATH MISRA (Orissa): Since 
there are some Members like Mr. Bhupesh 
Gupta and Mr. Gaure Murahari you must keep 
provision for them if they do not want to have 
the increased rates. 

SHRI M. P. BHARGAVA: I hare made an 
appeal to them and left them declare here 
today that they will not accept it. That is an 
issue which we need not   .   .   . 

SHEI BHUPESH GUPTA: Will you 
withdraw the Bill? 

SHHI LOKANATH MISRA; Kindly keep it   
They will be exposed. 
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SHRI G..#SURAHARI: My point of order is 
th^t this Bill contains a discriminatory clause, 
clause No. 4, and as such it cannot be moved 
in this House. It is against the Constitution to 
create two classes of Members of Parliament.   
I want a ruling. 

THE DEPUTY CHAIRMAN: There is no 
point of order. It is not going to create two 
classes and therefore, there is no point of 
order. Mr. Bhu-pesh Gupta. 

SHRI BHUPESH GUPTA Madam Deputy 
Chairman, right at the beginn. ing I must'say 
that I am having a unique experience today. I 
have been here in this House for twelve years 
and on many occasions when we discussed 
private Members' Bills on Friday never have I 
seen before so many hon. Members present in 
the House when a private Member's B 11 is 
taken up. I do not know what they are here for   
.   .   . 

SHRI M. S. GURUPADA SWAMY 
(Mysore);    Enlightened interest. 

(Interruptions) 

SHRI BHUPESH GUPTA; I am very glad 
that you are here, but I only do not know why 
you are here   .   .   . 

SHRI R. R. DIWAKAR    (Nominated) : To 
listen to you. 

SHRI BHUPESH GUPTA: . . . fo*r 
appropriation or for reducing what has been 
proposed. As far as my friend is concerned, he 
is almost ready to get the cash right now, but 
he perhaps is not quite aware that even if he 
passes it now, Rs. 500 will not come 
tomorrow or even the day after.    It will take 
a little time. 

SHRI LOKANATH MISRA: It will come 
to me when it comes to_ you. 

SHRI BHUPESH GUPTA: "'■ But I regret 
my friend's utter impatjenee in this matter. I 
assure you that for the next three months at 
least I am prepared to lend him Rs. 100 per 
month out of my existing sal 

SHRI LOKANATH MISRA; I will not take 
communist money, imported money, 
whatever it is. 

SHRIMATI SHARDA BHARGAVA 
(Rajasthan): Are you going t0 give Rs. 100 
per month to every Member of the House? 

SHRI BHUPESH GUPTA: He can say 
anything. After all, may I make a little nasty 
remark. What else can the American charity 
boys say in our political life? 

SHR. LOKANATH MISRA: Who are the 
American charity boys? 

SHRI BHUPESH GUPTA; I do not know. 
You should be knowing because you are on 
their doles. 

SHRI LOKANATH MISRA: We know 
about you. 

SHRI BHUPESH GUPTA: All right. It is 
finished. Now, it is over. We are quits now. 

SHRI CHANDRA SHEKHAR (Uttar 
Pradesh); Americans and Russians should not 
spoil the atmosphere. 

SHRI A. B. VAJPAYEE: There is thaw in 
the international atmosphere. 
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SHRI BHUPESH GUPTA: Now, the more 
you interrupt the better for me because the 
Bin will not be passed today. 

SHRI CHANRDA SHEKHAR: I am not 
so eager. 

SHRI BHUPESH GUPTA; Therefore, it is all 
right, you interrupt.  The  position is this. The 
problem is in a way serious. It is not a 
question of meeting individual requirements 
or not. There are people, i know, who need a 
little more money than others in this House. It 
is quite clear. I do not blame them, those  who  
need  a  little   more   than others. It does not 
show any particular virtue on the part of those 
who live, shall we say, on less money than 
those who require a little more. I am not 
making that point. In fact, some Members of 
this House are very rich and in the other 
House also there are very rich Members. They 
do not require any money at all from Parlia-
ment.   Since we give them they take it. 
Therefore, the issue should not be judged from 
that angle.      The issue should be considered 
from the larger social  and  economic   angle,   
keeping in view some of the commitments that 
we have made or we are supposed to make to 
the nation. The issue should be discussed from 
the point of view of the larger reactions to it, 
as to how our people in the country will view 
the step taken by Members of Parliament at 
this juncture to get their own  salaries    
increased.    The    issue should   be  judged  
from  the  joint   of view not only of individual 
requirements,    but also from the    collective 
position   among  Members   of  Parliament, as 
to how we should react as a collective body to 
a problem of this kind when corresponding 
and similar problems  face  the nation  and  
other sections of the community     without 
being    solved to their      satisfaction. 
Therefore, we have to judge it from '   the 
point of view of public    policy, the  larger  
interests   of  the  country, because here in  this  
Parliament we preach many things to the 
nation. Naturally we are called upon when fac- 

ed with such a problem, to show to the nation 
that we also practise what we preach to them. 
Is it not a fact that we preach to the nation 
from the Treasury Benches that we should 
tighten, our belts, that we should practise aus-
terity and s0 on? If that is so, when we are here 
in Parliament in the focus of the entire nation, 
are we, then, to take the first step now, after 
yesterday's lamentable performance of the 
Government with regard to the in_ crease in 
the dearness allowance of the Government 
employees, to permit ourselves an increase in 
salaries and allowances? This is how you 
should consider the matter. Now, I think that if 
you apply the test, social test, the test of public 
morality, the test of expediency, if you like 
even in theory of practical considerations, you 
will find. . . (Interruption). He has Come here, 
Madam Deputy Chairman, to implore me not 
to speak much on the subject. 

SHRI A. M. TARIQ (Jammu and Kashmir): 
I am requesting him, please. 

SHRI BHUPESH GUPTA: If you apply all 
these tests, you will inevitably come to the 
conclusion that the present proposal does not 
measure up to what is needed in the present 
situation. You Madam Deputy Chairman, 
please ask him to go away. 

THE DEPUTY CHAIRMAN: You better 
address the chair. You must ignore him. 

SHRI BHUPESH GUPTA: Never have I  
disturbed him, like this. 

(Interruption) 

THE DEPUTY CHAIRMAN: Then, you 
can wind up your speech. 

SHRI BHUPESH GUPTA; No, no. Now, 
Madam Deputy Chairman, what is this 
proposal of Rs. 500? The ground is that the 
cost of living has gone up. Therefore, we must 
raise it. Comparison is drawn between 1954 
and 1964. It is a plausible argument that way 
by itself.    Now, what hapntaed    to 
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the consideration of the cost of living index 
when it is a question of raising the dearness 
allowance of the Government employees?     
Perhaps  ihe  hon. Member will say that it is 
for the Government  to   do  it.   He  is  not  to  
be blamed   for  it.     But  may   I   ask  the 
Congress Party: Will you rise in revolt 
against this kind of the most grudging and 
miserly treatment of the Government 
employees  which      we saw yesterday? In 
most cases only a nominal  increase  is  made  
as  far  as    the dearness allowance to the 
Government employees is concerned. It is; 
strange that yesterday there was no question 
of cost of living.   There was no question  of  
neutralising  the   rise   in   the cost of living 
to the fullest possible extent.  There  was no      
question   of comforts  and  amenities for  "he 
Government    employees,  Grade IV    and 
Grade ITT especially.    Today  we find that 
Members of Parliament who are supposed to 
dispense with such  problems, as the problem 
of dearness allowance  for  the   Government    
employees,  are arguing, to console them-
selves   and  to  console   their   categories, 
that in order to neutralise, whatever they  may  
say,   the  rise  in  the Cost  of living,  we    
must    have    our salary raised immediately 
by 25    per cent   and   our   allowances   
raised   by another  33  per    cent.     What   
would the  two  million Government  emplo-
yees think of us coming as this proposal   
does  in  the  wake    of  and  so .soon   after 
the  announcement  of the increase  in  their 
dearness allowance which    is    very    very 
unsatisfactory indeed? Now you see, Madam 
Deputy Chairman,   how  they  have  
increased the    dearness     allowance    
yesterday. "Parliament accepted more or    
less as we  saw without much    protest what '   
the Government had done. Mr.  Tariq was not 
sitting there behind the Minister of Finance to 
pull him up for giving  such   a  miserly  
treatment    to the    Government    
employees.    What happened yesterday? The 
Government employees in the salary slab of 
Rs 70 —109 were getting Rs. 17 as dearness 
allowance,   and   the     proposal   is  to raise   
it   to  Rs.   20.50,   whim    means "Rs. 3.50 
increment; whereas according 

to the Second Pay Commission report the 
increment should have been twice as much, 
namely, Rs. 7. If you take the  category  of     
those  in the  salary slab of Rs.  110—149, they 
are getting now Rs. 20 as dearness allowance, 
and it will be raised to Rs. 25'50; that is to say, 
an increase of Rs. 5' 50; whereas according to 
the Second Pay Commission   they   should   
get   Rs.   11.   If you   take   Rs.   150—209   
salary    slab, you  will   find   that  they   are   
getting Rs.   35   as   dearness      allowance;   
the proposed allowance is Rs. 42; the net rise is 
Rs. 7; according to the Second Pay  
Commission   they     should    have been 
entitled  to  Rs   15.  If you  take those in the 
category of Rs. 210—299; their    dearness    
allowance    today  is Rs. 40; they will be 
getting now under the  new  dispensation  Rs.   
50  that  ia to say, a rise of Rs. 10, whereas 
under the   Second    Pay     Commission   they 
should   get  Rs.   21.   It   is  quite  clear that  
even in  terms of national  commitment under 
the Second Pay Commission we are not giving 
them what they are entitled to, our Government 
employees. Please note this fact that under a  
national  commitment of the Second    Pay    
Commission    all    these Government 
employees should be sr-titled   to  get  much   
more   than  they have been given by way of 
increase in the dearness allowance.    If you 
take the present cost of living index, it is 140 
n'ow, that is, 17 points more than what  it  was  
in  the  relevant  period. Yet you say how we 
have treated our Government  employees.  
What  peoplr will think of us?  What the 
Govern-should employees will think of us?    I 
should   tell   the   hon .   Member   that when it 
came to the question of two million     
Government employees who are down-trodden 
and poor, who are finding it extremely difficult 
to make both   ends  meet,   with   their   
children going without proper care and educa-
tion,  many  of  them   having  no  roof to live 
under and living on the starvation level and 
tormented every day by the rising prices and 
high  taxes, when   it   came  to  those    
functioning and working under Government, 
who are part of the Central Government, 
Parliament and those who speak    in 



2413 Sauries <"*d Allowances  [ RAJYA SABHA ]  of  Parliament (Amend-2414 
of Members ment) Bill, 1964 

[Shri Bhupesh Gupta ] 
the name of Parliament in the Trea 
sury Benches did not even care to 
implement the recommendations of 
their own body, the Second Pay Com 
mission.
 
J 

SHRI A. M. TARIQ: Speak on the Bill 
now. 

SHRI BHUPESH GUPTA: No, no. I will 
speak on the Bill later. Mr. Tariq, I want to 
put you to shame over this matter because I 
want to appeal to you in the name of all 
these people that a social injustice is being 
done to them. You had done it yesterday 
and you are trying to do more than justice to 
yourself. Just because you are in authority 
you'have an arrangement with Mr. Satya 
Narayan Sinha and have a Bill passed in the 
style of being a private Bill. Actually it is a 
Government Bill, everybody knows it, it is a 
ficlious thing. Everything has been settled 
with Mr. Raghunath Sinha, Secretary of the 
Congress  Party   .   .   . 

SHRI A. M. TARIQ: I protest. He is not 
Raghunath Sinha. 

SHRI BHUPESH GUPTA: I stand 
corrected. Raghunath Singh. Everything had 
been done by arrangement, and I was told 
that one of the reasons why Mr. Singh was 
taking so much initiative was the coming 
elections to the Congress Party executive 
here. (Interruptions). Anyhow this is how it 
has been done; otherwise our Congress 
friend would not have mobilised in this 
manner. 

SHRI ABID ALI (Maharashtra): How 
much money did he get in his coffers for the 
elections? 

SHRI BHUPESH GUPTA: We are n'ot 
discussing the elections here. Maybe you 
spend less arid somebody spends more. That 
is not the point here today. I hope I will not 
be dragged into saying all kinds of things 
which do not bear on the basic ques-ton 
before us. 

If you read the debates in the LOK Sabha in 1954, 
you will find that the matter was approached from 
that larger  social   angle.    Those   who    sup-
ported the Salary Bill at that time as it was also 
tried to justify it on social grounds as well. 
Similarly those like, us  who  demanded  a     
reduction    pJ salary   and   allowances   at   that  
time-ventured to speak putting forward social 
arguments. Naturally therefore we cannot escape 
that fact at that time. Our  Party  proposed  that  the  
salary should be initially Rs. 300 and there should 
be a daily allowance of Rs. 10. Later  on  we  
compromised   and   our final  suggestion  was  
that  the  salary should be Rs.  300 and the daily al-
lowance  Rs.  20.  We  thought  at time that that 
would be just adequate^L to maintain the Members  
of ParUa^ ment.     We  made  also  certain  °1^H 
suggestions in the Commitee that was formed,  that 
there should  be proper arrangement for housing 
and so on in an economic way but it should be done 
in  an  effective manner.     Anyhow  it was  not   
accepted.  Therefore,   it  was discussed at that 
time and many people said many things. Today i 
discussing it again.    If you say    that prices have 
gone up and therefore an increment should be 
made, as far as our      Party      is      concerned      
you have it already compared to what we 
suggested in anticipation.    In 1954 we suggested 
Rs. 10 as daily allowance and Rs. 300 as salary.   
Here Mr. Bhargava has come with    certain    
statistics of other   countries.   I   thought   I   
should also not he disarmed in this matter and 
therefore I    have also brought some statistics.    
But one interesting part in his statistics was that he 
never related the salary of the Members of Parliar 
ment to the per capita national income in the 
countries concerned.   He   ,.i gave an account of 
the salaries of M, in various countries without 
menli ing what was the per capita natioi income 
which would give the key the understanding of the 
problem in a proper way with the larger social inte-
rests in mind.    Let me complete his study of the 
matter.   First of all take, for example,  the U.S.A.     
He agreed that the salary was very high there. 



 

But what is the per capita national income? It 
comes to $2308 or roughly about Rs. 11,000, 
nearly 33 times our national income. This is 
the position in the U.S.A. The American 
Senators get a salary of 22,500 dollars per 
year. He said 8,000 dollars earlier. It is a very 
high salary no doubt but America has a very 
high standard of living, one of the highest 
standards of living in the world. 

Now, let us take other countries. In the 
United Kingdom, the M.Ps get now £1,750. 
This is what they get. It comes to about Rs. 
2,000, if we correctly put it. But what is the 
per capita income there? The national per 
capita income there is 1,146 dollars, that is to 
say, Rs. 5,500. And you can see the difference 
between our per capita income and the per 
capita income in England. That is the posi-
tion. Therefore that also has to be borne in 
mind. Take, for example, France. Under 
article 23 of the Constitution, Members of 
Parliament ~here get a salary which is fixed at 
800 dollars annually. The Councillors; also 
get 800 dollars. The M.Ps get the same 
amount. Again, the per capita income there is 
nowhere lower than others. It is one of the 
countries with a high standard of living. 

He referred to New Zealand. He does not 
know that it has a very high standard of 
living. It may be that the population is more. 
The per capita income of New Zealand is 
1,317 dollars, that is to say more than Rs. 
6,000. Therefore M.Ps in New Zealand get an 
amount of about Rs. 500 per month. Now, 
you see the difference between the per capita 
income in New Zealand and the per capita 
income in our country. 

He mentioned Canada. That again is a 
country with a very high per capita income. 
Well, the M.P=; get there 8,000 dollars 
sessional indemnity per session of over 60 
calendar days. This is what the MP.s get there. 
Certain reductions are also made. About its per 
capita income I have not got | the  exact figure 
here,     but  the per   | 

capita income in Canada is higher than in 
England, and is almost equal t0 that of the 
U.S.A. 

SHRI. K. S. CHAVDA (Gujarat): May I 
know from Mr. Bhupesh Gupta what is the 
salary of a Deputy in the U.S.S.R. and what is 
the per capita income there? 

SHRI BHUPESH GUPTA: Well, you have 
raised that point, I have not got it but I can tell 
you that compared to others, the per capita 
income is very low. I can tell you how some 
of the very top people there get. But even that 
is not what you are thinking. It is very low, I 
can tell you, as a matter of social policy. That 
is very low. Well, six hundred roubles will be 
the salary of Mr. Khrushchev, nevr roubles 
not old roubles. (Interruptions). That is the 
position. Now I am talking about the Prime 
Minister of a socialist country. 

SHRI A. M. TARIQ: What about Pakistan? 

SHRI BHUPESH GUPTA: This is what he 
gets. He is also the First Secretary of the 
Communist Party in the Soviet Union. Only 
one salary he gets; he does not get any other 
salary. Then there is the Chairman of the 
Council of Ministers and the members of the 
Presidium of the Communist Party of the 
Soviet Union; they used to get, if I remember 
aright, 'HJQ roubles, new roubles. 

SHRI A. D. MANI: Three thousand rupees. 

SHRI BHUPESH GUPTA: Three thousand 
rupees. In the Soviet Union six hundred new 
roubles, I am saying. But it is much less also 
in that way. Anyway, Mr. Khrushchev gets 
Rs. 3,000, you may say that. 

SHRI ABID ALI: On a point of information. 
He says he gets six hundred roubles, how 
many rupees one should get and what else? 
And, and and, and, and—there are five 'ands' 
in that .   .  . 
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SHEI BHUPESH GUPTA: Mr. Abid Ali, if 
you want to follow the Soviet Union in this 
matter .   .   . 

SHRI ABID ALI:  I have gone there. 

SHRI BHUPESH GUPTA: I will appreciate 
for once in my life at least your following the 
Soviet Union in some matters. But I would 
ask you to get a passport and go there and 
find out. 

SHRI ABID ALI:   Tell me. 

SHRI BHUPESH GUPTA: I may tell you 
that there are many people who have studied  
.   .   . 

SHRI ABID ALI:   Why conceal it? 

SHRI BHUPESH GUPTA: As far as I know, 
as far as Members of Parliament are concerned, 
they live in a much worse way than you do. I 
know, I have been there. £ have seen it. . Once I 
went to a hostel of the Members of Parliament 
there, it is a dormitory like thing. You do not 
have there a thing like the Western Court. 
Nothing of che kind is there. You may say many 
other things. But what we are discussing here is 
as to how much they get as Members of 
Parliament and they are called upon to set an 
example in the matter of living. And their salary, 
in that way, is very low. But then what is an 
average worker, an unskilled worker, getting? 
That is also very important. What is the 
charwoman in Parliament getting? That is also 
important. What is the difference between the 
salary of a Member of Parliament and the char-
woman in the premises of the Supreme Soviet of 
the U.S.S.R.? That is also "very  important. 

SHRI ABID ALI: What about the Ministers' 
salary? 

SHRI BHUPESH GUPTA: I should like to 
take the salary of our attendants there, of our 
orderlies, of our other people who are sitting 
there. Why look upon you with a big diffe-
rence of, shall We say, Rs. 300 or like that?     
See what difference it makes. 

The difference between our salary and what 
the people outside, the unskilled workers or 
even some of the educated skilled workers, 
are getting, is scandalously big, and we in 
Parliament should be ashamed that we have 
not been in a position to mete our justice to 
them in a manner so that the income disparity 
is removed right from the premises of the 
Houses of Parliament. We have not done it. 
Let us do that and then talk about other things. 
This is what I say. (Interruptions') . No, you 
will not do it. Why don't you think of them? 
Why not say, "All right. We Members of Par-
liament raise our salaries but at the same time 
about all those who work in this premises as 
Governmcu* employees simultaneonsly we 
raise their salaries also." Why don't you say 
that  thing? 

SHRI A. D. MANI (Madhya Pradesh):   He 
won't say that. 

SHRI BHUPESH GUPTA: Never will they 
say that. How can they? You talk about 
sacrifice. Let us make sacrifice here. Let us 
build up a pool here under the chairmanship 
of the Chairman. The moneys will be put 
there and out of that fund, everyone who is 
low-paid in this premises— Government 
employees or employeef of the Secretariat of 
Parliament— should be given assistance, 
relief and so on. Better do that kind of thing. 
The national morale will be uplifted if you do 
such a thing. We are talking as if the whole 
world depends on how much we get. It is not 
so simple as that. I was replying to Mr. Abid 
Ali's interruption. 

Now, you take the other countries even. 
France, I have given. Take Italy. There the 
Members of Parliament of both Houses get a 
monthly salary of 100 dollars, a little more 
than 100 dollars, less than Rs. 500. Italy has a 
high standard of living. Certainly, it is much 
higher than India's standard of living. So, even 
if you take the Western countries, you have a 
situation where the salaries of the Members of 
Parliament    are eer- 



2419   Salaries and Allowances   [ ft MAY 1964 ]   0/  Parliament {Amend-   2420 
of Members ment) Bill, 1964 

tainly not what they are entitle! to according 
to that standard. It is much low even in some 
cases. In fixing the salaries of the M.P.s care 
is taken that public opinion is not rubbed on 
the wrong side; care is taken that the matter is 
handled in such a manner which sets a good 
example. Hon. Members knew how difficult it 
was in England for the Members of Parlia-
ment to have their salaries raised. The matter 
was published in the newspapers, discussed in 
Parliament, outside and so on, everywhere. It 
was £600 annually. Now it has been raised 
step by step, not in one shot. 

I will continue afterwards. 

THE DEPUTY CHAIRMAN: The House 
stands adjourned till 2.30 P.M. 

The   House   adjourned   for 
lunch at one of the Clock. 

The House reassembled after lunch at half 
past two of the cl'ock MR. VICE-CHAIRMAN 
(SHRI M. P. BHARGAVA)   in the Chair. 

SHRI BHUPESH GUPTA: On a point of 
order, Sir. It would l>e very embarrassing for 
me to speak against Mr. M. P. Bhargava. I 
know that you are very impartial in such 
matters, but even so I do not know what to 
say since you are already very safely located 
in the Chair. But, Sir, you are the mover of 
this Bill and, naturally, I may have to say 
•some nasty things sometimes and these will 
be directed against the person who is 
occupying the Chair. Would it not be better if, 
for example, after I speak for a couple of 
minutes, you kindly get somebody else in the 
Chair? 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA); Mr. Bhupesh Gupta, you are free 
to say whatever you like against Mr. M. P. 
Bhargava. But you are not referring to the 
Chair. So go ahead. 

305 RS—3. 

SHRI BHUPESH GUPTA: That is your 
goodness. But the point is thia that it is rather 
embarrassing for me. 

THE VICE-CHAIRMAN (SHRI M P. 
BHARGAVA): Not at alL If at all it should be 
embarrassing to me, not to you.    Go ahead. 

SHRI BHUPESH GUPTA; Therefore, Mr. 
Vice-Chairman, Mr. M. P. Bhargava gave 
funny arguments . . . 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA):  GO ahead. 

SHRI BHUPESH GUPTA: . . . with which I 
will deal readily. First of all, before dealing 
with the general aspect of it, its various 
aspects, practical aspects, bigger 
considerations! and even individual aspect of 
it, all these things should be seriously taken 
into account. But at the very beginning I 
should make it clear that analogies of other 
countries will not help us very much. We 
would have to give out what happens, shall 
we say, in Indonesia, in Pakistan, or in 
Ceylon. Even in Ceylon the standard of 
living, per capita income, is higher than in 
India. As far as the per capita income goes, it 
comes in the lowest category in India. 
Naturally, if at all we were to compare what 
the Members of Parliament are getting here 
with the salaries and allowances obtaining in 
other countries, the comparison should be 
made among the countries which fall more or 
less in the same broad category. There again 
we find that we are not too badly paid. 

The hon. Mover of this Bill, Sir, made out 
that we do not get practically anything and 
wonderful arithmetic he gave. His 
calculations are such as if we are living on a 
deficit budget. First of all, he said that our pay 
packet—what we really get— somehow or 
the other comes to about Rs. 250 per month. 

SHRI A. M. TARIQ: Even less than that. 



2421 Salaries and Allowances  [ RAJYA SABHA ] 0/ Parliament (Ameftd  -2422 
of Members ment) BilL 1964 

SHHI BHUPESH GUPTA: It was suggested 
that contributions etc. come to about Rs. 150. 
Then out of that we have to meet the 
telephone charges and so many other things 
and practically nothing is left. I do not know 
whether Members of Parliament live on air. 
He said most of them have just two square 
meals a day. So ne get very good f°°d also. If 
that is so, then it would not be possible for 
them to live on Rs. 150, running the 
establishment charges, other charges and also 
paying for the food in the background of the 
rising cost of living. Sir,  actually we get 
more. 

So this is all that the honourable mover gets 
in the pay packet. But while speaking he 
forgot the daily allowance of Rs. 21 while he 
is in Delhi. That makes it Rs. 600 or a little 
more. What happens to this amount? No 
deductions are made irom that. It is even 
income-tax free. Therefore, that money you 
forget while you are in Delhi. Therefore, you 
are not down and out as is sought to be made 
out by the mover of this Private Member's 
Bill. Telephone you get free. You can make 
five free calls a day. Then no rental for instal-
lations and other charges. Houses you get at 
subsidised rates. For the service that you get 
the charges are not very much. These things 
also should be taken into account. Now I find 
that tea is being served. You take home tea, 
ghee, ice-cream, everything, milk. I do not 
know what more you want. Cream, whatever 
you like, you get here. 

Now, Sir, you will see that after the 
Session many hon. Members who are 
supposed to be down and out will be 
emerging out of the Parliament House with 
their hands full not only with books but with 
various other things including cans of ghee, 
etc. I do not know how many people in India 
who are down and out live on ghee and other 
things, ice-cream, fream. vimto and all other 
things. Therefore, let us not make it look as if 
we are down and out. You say it is extremely 
difficult.    If it is extre- 

mely difficult you would be very careful in 
your expenditure. I do not think you are. 
Therefore, do not try to make out a picture 
which is somewhat unreal by exaggerating 
your claim. 

Now I know that party things are brought. 
Contributions one has to pay. As far as I 
know the Congress Party per Member gets 
Rs. 40 to the Congress Parliamentary fund. 
And the Members of this Party are in both the 
Houses of Parliament 524 or 514, I do not 
exactly remember. A good number of them, I 
am told, do not regularly pay. 

SHRI N. M. ANWAR (Madras): It is a 
secret of the party. 

SHRI BHUPESH GUPTA: Yes, in the 
interest of the party you do not pay regularly. 
That is right. This is the complaint made, not 
by me, but by your Secretary. At one time 
arrears were very much. 

SHRI N. M. ANWAR: It confirms the belief 
that there is need for more salary and  
allowances. 

SHRI BHUPESH GUPTA: Therefore, first 
deprive your party which brought you here. 
That is a wonderful thing. Many Members 
would not have been here but for the Congress 
Party, and having come here the first person 
to be deprived of is the party itself. If you start 
that way, it is your idea of handling public 
affairs. As far as we are concerned, we too 
charge levies. In the Communist group the 
rule is that they have to pay Rs. 100 here and 
in the States Rs. 200 to Rs. 300 per head per 
month. People like us pay a little more. 

SHHI JOSEPH MATHEN (Kerala) r You 
can afford to pay since you are getting foreign 
money. 

SHRI BHUPESH GUPTA: That rubbish 
you need not talk. If you talk such things, I 
shall move an amendment not to pay you  a 
single 
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pie. Such irresponsible people should not be 
given any salary at all. And Mr. Tariq pleads 
for Rs. 500 l>eing given. 

SHBI A.  M. TARIQ:   Rs. 700. 

SHRI BHUPESH GUPTA: Tiere-fore, you 
want the public exchequer to be ui»ed for 
promoting, encoirag-ing and elucidating such 
utterly nonsensical utterances which have 
been made just now. My friend is a good 
friend but the only thing is that he is golden 
when he is silent. 

SHRI LOKANATH MISRA: The only 
thing is that he goes a little deeper into the 
matter. 

SHRI BHUPESH GUPTA: He goes a little 
deeper into the matter and you are much on 
the surface of it. Now that is the position. 

Therefore, as I said, we pay Rs. 300 
minimum. Some exemptions are made 
sometimes on merits. I know I have to pay 
more. Still we get on. It is true that for some 
of our comrades who have got families ;md so 
on it is a little difficult. For others it may not 
be so, I concede. It is not at all difficult for 
me. I do not know how to spend even what is 
left. 

SHRI AKBAR ALI KHAN (Andhra 
Pradesh): You are a chronic b;ichelor. 

SHRI BHUPESH GUPTA: Whatever you 
may call me, I do not know how to spend 
what is left even after paying Rs. 350. I do not 
know. That is the problem for me. My 
problem is to find out how the money can be 
spent even after paying this but I do not say . . 
. 

SHRI LOKANATH MISRA: Why do you 
not surrender that in favour of those who sit 
on the pavements in Calcutta? 

SHRI BHUPESH GUPTA; Tnat will go to 
them. Certainly it will rot come to the 
Swatantra Party. If necessary, for  fighting  
that   party  I  shall  give 

more to my Party so that the Party of Mr. 
Lokanath Misra is fought out everywhere. But 
that is not the point. I am pointing out that if 
we pay levies at such high rates, it is because 
we want to build up a Party movement, not 
because we want to do away with right-
minded people of this side or that side but we 
want to fight out such political forces as 
represented by the Swatantra Party. 

SKRI LOKANATH MISRA: As you have 
been fighting it. 

SHRI BHUPESH GUPTA: From the State I 
come you have not got a single seat. 

SHRI LOKANATH MISRA: From the 
State I come we have reduced your strength 
to three. 

SHRI BHUPESH GUPTA: That is the 
tragedy of the State. Naturally the tragedy 
would not have been a tragedy if the people 
concerned had not thought of a good laugh. 
Why are you bothered about your allow-
ances? You have got your Gayatri Devi and 
others. Why is money needed by you? The 
Swatantra Party does not need any money. 
Sell a little necklace of that Lady which will 
bring in sufficient money and we can pay the 
Parliament Members for a whole year. 

SHRI LOKANATH MISRA: We do not 
have foreign sources. 

SHRI BHUPESH GUPTA: I do not know. 
You have gone into the harems of the 
multimillionaire Princes and you do not want 
money from the country. You are not in lack 
of money. Why talk about foreign sources? 
What are the foreign sources? Come and see 
how I live. I told you that I am not in a 
position even to spend the money after paying 
R9. 350 every month without fail. Will you 
teach me how to spend that money? 

SHRI LOKANATH MISRA: No. 

SHRI BHUPESH GUPTA: You will not 
because you    believe in    taking 
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[Shri Bhupesh Gupta.] money from the 
Swatantra Party and sitting here. How can 
you win seats without the Swatantra Party and 
Gayatri Devi's money? That is what wc would 
'like to know. I can be a little lusty also. 
Therefore you do not say such things. 

SHRI A. M. TARIQ: But try to be 
courteous, say Her Highness Maha-rani . . . 

SHRI A. B. VAJPAYEE: Be chivalrous. 

SHRI BHUPESH GUPTA: Call her 
Beloved Highness. I am not interested in that 
kind of thing. 

SHRr N. M. ANWAR: On a point of order. 
It is very unfair to call her Her Highness, Her 
Beloved Highness. 

BHRI BHUPESH GUPTA: All right. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) :    No point of order. 

SHRI BHUPESH GUPTA: There cannot be 
any point of order on Shri-mati Gayatri Devi. 
That name is absolutely parliamentary. 

SHRI LOKANATH MISRA: When I 
represent the Party, it is unchivalrous on the 
part of Mr. Gupta to travel all the way to the 
other House. 

SHRI BHUPESH GUPTA: Your chivalry is 
demonstrated. You get Gayatri Devi into the 
Lak Sabha and I am unchivalrous? It is a 
wonderful thing. My sense of chivalry is this . 
. . 

SHRI LOKANATH MISRA: I am here, talk 
to me. Why bring in somebody  else  who is  
not here? 

SHRI BHUPESH GUPTA; Your leader, 
your patron. You always think of foreign 
money and all that . . . 

SHRI LOKANATH MISRA: That is what 
w<s hear. 

SHRI BHUPESH GUPTA: Who told you? 

SHRI A. B. VAJPAYEE: Reliable sources. 
Let us not go into it. This hon. Member has 
been saying for the last—how many years you 
have been here?—so many years, ever since 
h« stepped into this House he has been raising 
this thing ad nauseam and he is undeterred in 
his utterances . . . 

SHRI LOKANATH MISRA: From you I 
have learnt that repetition gives the 
appearance of truth. 

SHRI BHUPESH GUPTA: But there should 
be some intelligent repetition. I understand a 
Party of mediaeval backwardness cannot have 
modern smartness. That also I understand. 
Therefore I say, the amount we get is not so 
bad, as "the Mover wanted to make out. He 
said it is Rs. 250— it is not Rs. 250. It is 
really more. Roughly the Members of 
Parliament of the other House get not less 
than Rs. 800 per month on an average, 
allowing for some days of absence in the 
House and so on. If he is present most of the 
time, he gets even more. In our House it is 
about Rs. 700 or so on an average, allowing 
for a certain margin of absence when we do 
not draw any allowance. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) ;   Weak mathematics. 

SHRI BHUPESH GUPTA: Because you live 
in a mixed economy. Everything is mixed in 
your country under you. That is the position. 
Therefore the figures that were given' from 
the opposite side by the Mover of the Bill—
now by accident in the Chair. . . 

SHRI N. M. ANWAR: Not by accident. 

SHRI BHUPESH GUPTA: ... are not 
correct. If it were so that you were getting 
only Rs. 260, I would have said 'increase'. 
Even if it was Rs. 275, I would have said 'Do 
increase' but since it is not so, I cannot   
accept   the   suggestion  either   in 
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point of principle or in point of fact that 
the salaries should be increased. 

About •whole-time and part-time work, the 
question has been brought in. That is a very 
relevant question because we have got here 
Mr. G. S. Pathak—he is not here—who 
shares the time between the Supreme Court 
and the supreme Parliament. Here we lose, 
there he gains when he goes ) to the Supreme 
Court. I do not know how many thousands he 
earns <;very month but here he gets a little 
thing but anyway he has combined in a very 
pleasant way the whole thing. There are 
many others also who have got avocations of 
their own. Professors are there. 

[THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN in the Chair.) 

Here is my friend, Dr. Nihar Ranjan Ray. I 
do not grudge the salary he gets but he does 
get a salary. He is the Head of a particular 
Department, he has a Chair in the 
University— Maheswari Professor as it is 
known— and he gets about Rs. 1,200. How 
much do you get? 

THIS VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): YOU do not question what  
somebody  gets   .   .   . 

SHRI BHUPESH GUPTA: I will come to 
you. How much do you get? I should like 
him to combine both the things. He should 
be a Professor. It would b; a bad day if he 
were not a Professor and I would like him 
to be in Parliament also. Now I will say 
something about our concept of Members 
of Parliament. I think it is very very 
relevant. Hon. Members, some of them, 
seem to think that we must be whole-time 
Parliamentarians. It is something like 
creating a whole-time parasitic class. It is 
not. We are in Parliament by reason of our 
service to the people. We are in Parliament 
because in a proper, creative, not 
acquisitive society, we should belong to the 
category of working people. We should be 
either intellectual workers—brain 
workers;—or workers by hand—manual 
workers—skilled workers or  unskilled  
workers.    That 

is what we should be. We need not have this 
kind of thing. A whole -time Parliament 
Member would have no other work except to 
ask supple-mentaries, sit some time on the 
benches and go away. We want good workers 
to come here . . . 

SHRI N. SRI RAMA REDDY (Mysore); 
How does the hon. Member classify himself? 

SUM BHUPESH GUPTA: I am coming to 
that also. I classify myself as a whole-time 
party worker and by reason of that, being 
chosen by the Party, I am here. I am not here 
as a whole-time parliamentarian. I would 
rather be in the wilderness than become a 
whole-time parliamentarian, restricting my 
life within the confines of this House. That 
should not be the position. 

SHRI N. SRI RAMA REDDY: There are 
two Communist Parties. 

SHRI BHUPESH GUPTA: That is all right. 
We'll, whatever it is, as far as you are 
concerned, it is a very different matter, you 
see; you should not talk about that subject. 
And haven't you known Mr. Chacko? Now the 
point is this; here the concept of whole-time 
parliamentarians is wrong. The hon. Member 
referred to the Soviet Union and other socialist 
countries. What happens there? There the 
Members of Parliament are working people, 
workers, engineers, peasants, doctors, lawyers, 
scientists, cosmonauts and so on, and these 
people, who create wealth, take part in the 
productive endeavours of the society and bring 
in contribution to the creation of wealth. They 
come there, bring in their experience as 
makers of the society and function as 
Members of Parliament. That is how it is. But 
then there are some whole-time politicians 
who also come there— that number is very 
small. In our country too we do not have 
whole-time politicians; there are members of a 
party who are not whole-time political 
workers; some of them are but most of them 
are part-time; only  a  small  number  of 
people  are 
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Lbhn Bhupesh Gupta.J supposed to be 
whole-time political workers and whoie-time 
political workers are not all sent to Parlia-
ment; some are left for other branches of 
activity. That is why you had your Kama raj 
Plan. Why did you have your Kamaraj Plan? 
It is because you thought that too many top 
ones were getting involved in the affairs of 
the State and with the Government and that 
therefore some of them should be saved from 
there and placed on Jantar Mantar road for 
running the Congress Party. That is why you 
had taken away a whole number of them. 
Whether you have done good or bad for the 
country is a different matter, but you took 
them away. There again you see there is a 
division among the whole-time workers. 
Some work in Legislatures and Parliament 
and others work outside; the rest are part-
time workers in Parliament, and they know 
what they do. Some of them have their own 
professions. Farmers are there; the landlords; 
mostly on this side call themselves farmers, 
euphemistically called fanners now. Under 
our democracy they are there. Nobody likes 
to call himself now a landlord, a zamindar or 
a Raja: they call themselves farmers; you see 
Who is Who; m our Rajya Sabha Who is 
Who you will find some well-known 
landlords describing  themselves  as  farmers. 

SHRI B. K. P. SINHA (Bihar): What about 
the hon. Member? I am told the hon. 
Member and one of the leaders of his party, 
our hon. friend Shri Basavapunnaiah, are 
very big landlords in their own right, one in 
East Bengal and West Bengal, and another 
in Andhra. 

SHRI BHUPESH GUPTA: It is very good; 
my friend also makes such interruptions. He 
has brought in Mr. Basavapunnaiah and he 
has brought in me. He is not here but I can 
say something about me. The 'highest 
property I possess today, I believe, is my 
Remington typewriter— the highest. Yes, 
true I was born in a family connected with 
land, but the 

moment I started work, I wrote off 
everything; that was in 1941, and up to now—
well, again that is in Pakistan; nothing here—
and up to now you can be absolutely assured, 
Mr. Sinha, that the highest property— perhaps 
the highest that I can think of—is my 
Remington typewriter which I bought in 
England in 1948 when I was a student in the 
university. 

SHRI V. C. KESAVA RAO (Andhra 
Pradesh): Have you not transferred any of 
your property to any of your 
brothers? 

SHRI BHUPESH GUPTA: Have I not 
transferred? But I do not have any 
property at all. Whatever little was there the 
Pakistan Government has taken away with 
your blessings. But that is  not  the point. 

SHRI M. P. BHARGAVA: He has only one 
place now and that is Delhi. 

THE      VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN) : Please let him go on. 

SHRI BHUPESH GUPTA: Since you are  
interested  in property   .   .   . 

THE      VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN) : How long will you take? 

SHRI BHUPESH GUPTA: I will continue. 

THE VICE-CHAIRMAN (Snii AKBAR ALI 
KHAN) : But these interruptions   make  
matters  worse. 

SHRI  BHUPESH  GUPTA: Very 
much Therefore you do not say such things. 
Assuming that, then, all the more I should not 
get this increased salary. If you think I have 
property and I have got the property transfer-
red in somebody else's name and if you think I 
have resources, why are you proposing to give 
me five hundred rupees?     Take away a little 
from me. 

SHBI A. B VAJPAYEE (Uttar Pradesh). 
There is clause 4 for you. 

SHRI BHUPESH GUPTA: No question of 
clause 4.   Oh, he says we fix 
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at five hundred rupees and then ask 
Members not to take it. You fix it up 
like that & then ask the members 
to forego the increase so that 
the Treasury Benches could 
appoint a couple of more Deputy 
Ministers from out of that. No, we are 
not for it. What I will do with it is a 
different matter, but we are not for 
that kind of thing at the 
moment because we are con 
cerned with that money as in 
volving a public policy. Therefore 
Mr. Vice-Chairman, let me say this. 
Here then Members of Parliament, 
some of them, are professional men, 
a good thing that is what it should be. 
We should like to see in these benches 
workers, skilled workers, technicians 
from Bhilai, Rourkela and olher 
places, engineers and so on, sitting 
here. We would like to hear here more 
scientists, educationists and so on, who 
make the nation with their contri 
bution, with their learning and so on. 
We would like to see toiling 
peasants—rather than the gentlemen 
and ladies of the multi-millionaire 
land-holding        class—sitting ind 
occupying these benches and bringing to us in 
the Parliament the collective experinece of 
that section of the creative population. We 
would like to see various other working 
people occupy the Treasury Benches. There 
will come a time when the Treasury Benches, 
and other benches also, will be occupied by 
the working men and women of our couxtry 
who while outside Parliament take part in the 
production of wealth of the country and while 
in politics and in Parliament take part bringing 
in their experience and knowledge in order to 
fashion policies for the well-being of the 
people and for advancing the maferial and the 
cultural prosperity of our country. That is 
what we are looking forward to. Therfore, we 
cannot accept in principle the thesis that 
Parliament should be an institution which 
should generate or create a parasitic class, 
people ted on parliamentary funds and so on, 
who have nothing else to do but to come and 
make speeches here,  ask supple- 

mentary questions and then go and sit on 
committees for elections, and that there the 
matter should end. We do not want such 
things. We want speeches to be made, 
certainly from the opposition, to assail a 
Government of this kind whenever such an 
assail-ment is needed. From the Government 
side, to justify their position, they should 
implement the promises they make to the 
people and help them. We want such a thing, 
but we do not want that kind of people that 
you want to have—the hon. Member said—
we should have in Parliament. Therefore the 
hon. mover's theory about whole-time 
Members of Parliament is neither in principle 
acceptable to us, nor in practice is a 
proposition which commends itself to the 
acceptance of the House. Here we have got 
lawyers. Do they not earn money? They earn 
money. Here we have got some doctors. It is 
good we have got some doctors, who also earn 
money. Here we have got educationists. Here 
we have got farmers. Here we have got small 
employers, big employers also. Here we have 
got even the top people. Here sits in these 
benches the Maharaja of Jaipur with a privy 
purse of eighteen lakhs of rupees a year. Is it 
not odd that we would pay him five hundred 
rupees for his being a Member of Parliament? 

SHRI A. B. VAJPAYEE: He sits there 

SHRI BHUPESH GUPTA: No, the 
Maharaja of Jaipur is a clever man. 

SHRI A. B. VAJPAYEE: He has been 
shifted; he has shifted his seat fr&m here,  
there. 

SHRI BHUPESH GUPTA: Oh, a shift also 
has taken place. The previous arrangement 
was that he will not sit in the benches but he 
would control these benches. The Swatantra 
Party in Rajasthan is known as the pocket 
party of the Maharaja of Jaipur. 

SHRI LOKANATH MISRA: When the 
entire Communist Party is the pocket party of 
the Russians and the Chinese, what does it 
matter? 
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SHRI BHUPESH GUPTA: Say some, thing 
new at least. The same thing he said. 

SHRI LOKANATH MISRA: But you go on 
repeating the same thing and I have to follow 

you. 

SHRI BHUPESH GUPTA:  I      never said the 
Maharaja of Jaipur's pocket. (Interruptions.) 

SHRI A. B. VAJPAYEE: Say something 
original now. 

SHRI BHUPESH GUPTA: Absolutely 
original this time. Therefore this you have 
here. Then we have got some here; there sits 
Mr. Chinai supposed to be a Bhubaneshwar 
socialist. How much he pays as income-tax, I 
would like to know. How much he pays in 
income-tax? There on that side, there is a 
member of the family of Shri Shanti Prasad 
Jain. Well, I should like to know how much 
income-tax they pay and then you will 
understand that. If you sort out that way, then 
the mover will understand that many of them 
would consider it to be somewhat burdensome 
to have an additional salary and, in some 
cases, if you add five hundred rupees to their 
salary, they will get into the upper income 
category and there income-tax will be higher. 
They also do not want it. Therefore, if you 
come to brass tacks, it will be only a small 
number which may support it in the sense that 
they really need it, and there will Be some 
holding the view. "Since we have got a 
chance, let us have it." 

3 P.M. 

This is the position. 

SHRI N. SRI RAMA REDDY: You think 
all the Maharajas are here? 

SHRI BHUPESH GUPTA: No. no. I never 
think that. 

SHRI A. B. VAJPAYEE : There are 
Maharanis also. 

SHRT BHUPESH GUPTA: First of all the 
hon. Member here has "orrec-ted me and he 
says there are Maharanis also. The point is 
that I never think all Maharajas are here. If   
that 

were so I would have moved a Bill to say that 
not a single pie should be paid as salary and 
allowances. We are trying to take back    the     
privy 
purses which account for Rs. 5 crores. and 
you think we are in favour of giving them 
additional salary, just because they are chosen 
as Members of Parhament? Certainly not. 
Therefore, that is not our stand. I am not 
saying that. 

Now, many of you are decent, good people. 

AN. HON. MEMBER;     Thank     you very 
much. 

SHRI BHUPESH GUPTA: Therefore I want 
you to consider from the angle of decent and 
honourable men this proposition. The 
Congress Party has got a special responsibility 
in this matter. You are the ruling party and 
without your votes this Bill can never be pas-
sed. I can filibuster for a while and we can 
prevent it from being passed during this 
session, as indeed we shall do. If you have any 
illusion that you are going to pass this 
measures during this session,, forget about it. 
You are not going to pass it in this session. I 
doubt if you can pass if even in the next 
session, because the Bill will have a third 
reading also, you must remember. And so this 
is the position. This Bill only you can pass, we 
cannot. Therefore, you have that responsibility 
and that responsibility is entirely yours. And 
what is more, this matter has come from the 
Congress party. Mr. Bhargava, the mover, 
made out a case in a very intelligent way. 
Now, one good thing about my hon. friend is 
that he is an intelligent person. What has he 
said? Please note what he said? He said that 
some Congress Members came to him. Of 
course. Congress Members will go to you. 
Where else will they go, if not to you? And 
then he said that some Opposition people also 
went to him. He did not name any. When I 
asked him who went, he said that Communist 
Members also came. I do not know which 
Cmmunist went to him. 
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Then he mentioned that somebody had signed 
the Bill or whatever it wat. Well, that 
Member was not quite vigilant about it. I 
think we must be very vigilant when meeting 
Congressmen. Well, he was not sufficiently 
vigilant and therefore he signed it. The 
moment he realised that it was not a good 
thing he telephoned me and I asked him to 
take back his signature. There was a telephone 
conversation and in one second the whole 
thi:ig was over. He went to the Speaker and 
said he wanted to withdraw ris signature and 
the signature was withdrawn. Even when we 
commit mistakes, we admit our mistakes, you 
see. Our Party was approached by Shri Satya 
Narayan Sinha to know what was our attitude 
with regard to an increase in salary. We wrote 
to him that we were opposed to any increment 
in the salary and allowances ard there the 
matter ended. Why after having got our 
opinion in this manner they are proceeding 
with this Bill, ] do not know. Shri Satya 
Narayan Sinha acted on the advice of his own 
partymen, some of them. If I remembei aright, 
this subject was once raised in a conversation 
when Mr .Ranga was also there, and then he 
was asked, "What is your opinion?" and he 
said that he was opposed to the increase in 
salary. Therefore, the Swatantra Party, which 
is also a big opposition party, is also— lor 
whatever reasons, may be for diametrically 
opposite reasons—opposed to this increase in 
salary. I do not know about the P.S.P. if they 
have made up their mind on this or not. 

SHRI M. S. GURUPADA SWAMY 
(Mysore); You will come to know of it. 

SHRI BHUPESH GUPTA: But must you 
keep us guessing till we finish our speeches? 

AN HON MEMBER; Nothirg wrong in it. 

SHRI BHUPESH GUPTA: The whole 
country is waiting to know your opinion, 
whether you like it or not, and 

you do not even write a letter, although you 
write letters to the Government for many 
other things, also meet the Congress President 
and so on. Everybody you meet. Why can't 
you let us know exactly what is your opinion 
so that I could develop my argument and meet 
your point and advise you? 

SHRI M. S. GURUPADA SWAMY: We do 
not want your advice, Mr. Gupta. 

SHRI BHUPESH GUPTA: Whatever you 
may think, I will certainly not venture to 
advise the Praja Socialist Party which does not 
know how to advise itself. Therefore, about 
the P.S.P. I do not venture to advise them. But 
we would like to know from you, because you 
are a responsible party, what is their view so 
that 1 can discuss the subject even from that 
angle and meet some of their point, in case it 
is necessary to meet them. Therefore, Mr. 
Vice-Chairman, the entire approach has been 
made from the angle of the Congress Party. 
The approach is essentially from the point of 
view of some sizeable sections—I deliberately 
use the words "sizeable sections"— within the 
Congress Party. Having done that, they gave it 
a sort of better look by associating some 
Members OI the Opposition. Thus they wanted 
to make out as if there is national agreement 
on the question of increasing the salary and 
allowances? Since the rope trick, nothing else 
could be thought of as a bigger hoax than this. 
There is no national agreement at all. There is 
national disagreement. If you read the edito-
rials which appear in the newspapers of the 
country, you will find not a single editorial of 
any paper supporting it. And even those who 
try to support it have done so with a great deal 
of hesitation. Well, they also do not support it 
and most of the Congress papers have written 
most strongly against the proposed increase in 
the salary and allowances. I refer in this 
connection to    Calcutta- 
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[Shri Bhupesh Gupta.] papers owned by 
the Congress Party, or by Congressmen, 
Amrita Bazar and Jugantar, owned by the 
family of one of the Ministers there. All thes-e 
papers have written very strongly against the 
proposed increase in the salary. 

SHRI A. D. MANI ; It is not owned by the 
Congress party. It is owned by a Minister. 

SHRI BHUPESH GUPTA:  Well, the 
Congress  Party  does   not  have    any view of 
its own. The Party is divided over this matter.     
What I say is that even papers which support 
the Congress  Party  could not bring    them-
selves  to  support      these     proposals from 
which ever quarters they may come, for 
increasing the    salary and allowances.      This   
is   my   contention here.   What I say in this 
connection is that public opinion in the country 
as reflected in all the newspaper editorials and 
so     on, has very   clearly testified   to  what  I  
am   saying     that the people are opposed to the 
increase  in  the  salary.   Why?   They      are 
opposed not merely because it is 400 or Rs.   
500.    First  of  all,   our  people generally 
would be inclined to  think whether, when the 
average per capita income is low, when the 
Government employees  of Grade  HI      and 
Grade IV get so   little, a salary    of Ks. 4M 
plus daily allowances that we get    curing    the    
session,    would not be      enough    for     a      
Member      of Parliament to get  on  with his 
work without compromising his position or 
injuring his functions as a Member of 
Parliament.    That would be the normal  
tendency   today  in  our  country. This is 
understandable and it is nothing which is not to 
be  expected.      I should be surprised if the 
people reacted rather the other way round. 

Having done that, they also take into 
account the social background or the situation 
in the country, the economic situation in India 
when this matter is being pressed forward. 
What is   the  economic  situation  today,  not 

in 1954, nor what is going to be ten years hence, 
but now?    We are discussing this in the year 
1964 and now they find that the majority of our 
people are suffering all round on account of the 
high taxes, the high prices and the  various  
other  fiscal  measures  of the Government.    
And if today,    an addition  is made to  the  
salary    and allowances of Members of 
Parliament, it would mean an additional draw 
on the  exchequer   of   the  country.    Not that 
that by itself    means    a    huge amount, but 
certainly in point of an example   it   would   
mean   something which is exceedingly 
undesirable, that is  to say, from the moral point    
of view,  not  so  much  from  the  purely 
economic point of view, but from the moral   
point of view  it    would    be something which 
would not be to the liking of the people of this  
country. That is how the  people would view 
this matter, and they would resist the proposed      
increase    in    salary    and allowances   from   
all   quarters.        Of course, they have 
sympathy for Members   of  Parliament   and   
they   would like  to  see  Members  of    
Parliament functioning better.    They   would  
also like  to  give  them  conditions    under 
which good work could be done    by Members  
of Parliament    But at  the same time they 
cannot forget the fact that  as a result  of the    
high    taxes which Parliament imposes upon 
them year after year,  the condition  of the 
common people, of the masses had become 
miserable  and they  are finding it extremely 
difficult to get on in this world.   That is why 
they say that this is not the time, today is not the 
time to  proceed  with   a  measure  of    this 
kind   for   increasing   the   salary       of 
Members of Parliament.    Many other things 
were said by the Mover.    How much  does  our  
Prime  Minister  get? He  gets  a  salary  of  Rs.  
2,250.    Mr. Ram Manohar Lohia    has    his    
own theory and that is why I am not going into 
it but the salary is only Rs. 2.250. The Prime 
Minister is supposed to be the head of the entire 
administration and the Government.    Is it not a 
*act that  a  civil   Servant   in  our country, the    
senior    I.C.S.     one,    is    getting Rs. 4000 
per month?      Does it mean that just because  a 
civil serva»t    it 
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getting Rs. 4,000 per month the Prime 
Minister should be given more than Rs. 4,000 
a month? No, that we did not accept as a 
principle and yet if, between them, we were to 
make a choice certainly the Prime Minister 
should get more than he is getting. Why did 
the Prime Minister refuse to take even a little 
higher salary than his Cabinet colleagues get? 
We remember the speech that was made by 
the Prime Minister in this House and the other 
House when this matter was discussed. He 
viewed this thing from the point of view of 
general pjblic policy. He wanted to make it 
known to the country and set an example that 
the Prime Minister of our country should not 
get more than what the other Cabinet 
Ministers got and that is .why the salary of all 
of them have been kept on the same footing 
whereas in England which we emulate, the 
Prime Minister gets £10,000 plus free 
residence, "the Chequers" and so on, but that 
example we did not adopt although 
suggestions were made even from this side of 
the House and certainly from the other side 
thai the Prime Minister should get a little 
higher salary than his Cabinet colleagues 
would be getting. Somi; of them suggested Rs. 
5,000, some suggested even a little more than 
that but these suggestions were not accepted. 
Has it not helped us to raise the morale? 
Certainly these t lings help us. This is a good 
example. I can give our own example but then 
my friend will again interrupt I believe when 
we were in Kerala, when we formed the 
Government there, the salary, I think, of a 
Minister was Rs. 750 per month. We brought 
it down by amending the law to Rs. 500 a 
month. 

AN HON. MEMBER: You got free 
accommodation and car. 

SHRI BHUPESH GUPTA: I must now 
concentrate on this because this is a new 
interruption. I will arswer this charge. When 
the salary was Rs. 750 they were getting these 
things also. Houses were there. They were 
common   desideratum,    whether    th» 

salary was Rs. 750 or Rs. 500. The nouses 
were there. We are dealing with the question 
of salary and I say that we brought it down to 
Rs. 500 by amending the Act and then we 
asked, not the Independents but the 
Communist Ministers there including the 
Chief Minister, to take not more than Rs. 350 
and that is why it was fixed. 

SHRI K. S. CHAVDA; There were other 
amenities also. 

SHRI BHUPESH GUPTA: These amenities 
remained with the other Ministers also. 

THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHIN) :    You go on, Mr. Bhupesh. 

SHRI  A.  M.  TARIQ:     How,  Sir. 

SHRI BHUPESH GUPTA: Having got it . . 
. 

SHRI LOKANATH MISRA: On a point of 
order, Sir. On this Bill, as I understand, a 
Member can go on speaking as long as he 
likes but if he talks irrelevant things, if he 
does not speak on the Bill, would he be 
allowed to   talk  as  long  as  he  likes? 

THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN) : I will see that he does not talk 
irrelevant things but when I stop  him he talks 
more. 

SHRI   BHUPESH  GUPTA: Now, 
Sir, is  what he said relevant? 

THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN) : I would request you, Mr. Bhupesh,  
to be relevant. 

SHRI BHUPESH GUPTA: To be relevant? 
Our Swatantra friends display a sense of 
relevancy? We are discussing the . . . 

SHRI FARIDUL HAQ ANSARI: The hon. 
Vice-Chairman and you are veigy intimate 
friends.    That is    why. 

SHRI BHUPESH GUPTA: On a point of 
order, Sir. This is a reflection   on   you,   Mr.   
Vice-Chairman. 
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SHRI FARIDUL HAQ ANSARI:  NO, not 
at all. 

SHRI BHUPESH GUPTA: Now, we are 
discussing this Bill and things should be 
settled from the social angle. A suggestion 
was made that Members need not take the 
additional salary. Does it mean, therefore, that 
you should increase it and we need not take it? 
Every Member can surrender a part of his 
salary as indeed we did when the emergency 
came. We did surrender a part of our salary. It 
is open to you. Take, for example, the 
President of India. He does not take the full 
Rs. 10,000; he takes only Rs. 2,500. Does it 
mean that you will b:ing down the salary to 
Rs. 2,500? No, certainly not. When I made the 
suggestion you said that the salary should 
remain at Rs. 10,000. You cannot run with the 
hare and hunt with the hound, you cannot 
blow hot and cold. Have one set of arguments. 
Don't say that those who do not want to take 
this increase need not take it. That certainly is 
not the way to settle this matter because then 
will come the question of discrimination. The 
point was raised and you cannot have two sets 
of Members of Parliament, one having one set 
of salary and the other having another set of 
salary. This perhaps would not even be 
permissible; I believe, strictly speaking under 
the Constitution however much you may like. 
You can only surrender a part of your salary. 

SHRI A. M. TARIQ: Have some rest 
please. 

THK VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN) : They are very anxious that you 
should not get ill. That is why Mr. Tariq is 
suggesting that you had better finish just now. 

SHRI BHUPESH GUPTA: Do I then have 
the assurance that the Bill will not be passed? 

THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN) : It depends on the House. It is not in 
my hands. 

SHRI BHUPESH GUPTA: It is not in you 
hands? I shall see that it is in your hands. 

Now, these figures are there but I cannot 
agree with them. 

SHRI P. N. SAPRU (Uttar Pradesh): On a 
point of order, Sir. Is it permissible for a 
Member to deliberately obstruct the passage 
of a Bill and go on speaking at length in order 
to obstruct the passage of a Bill? Mr. Gupta 
has declared in so many words that he will see 
to it that the Bill is not passed and he is going 
on adding arguments to arguments. I do not 
know whether he has given us any fresh 
arguments. All the arguments are old. I, 
therefore, ask you whether he is in order in 
doing so. 

THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN) :  You hear me. 

SHRI A. M. TARIQ: You have become 
controversial. 

SHRI BHUPESH GUPTA: I have already 
become controversial over that. Is there any 
physical obstruction?7 No, all I am saying is 
that I am opposed to this Bill and, therefore, 
until I convert everybody in thiy House I will 
go on speaking. That is my point and that is 
permissible. 

SHRI NAFISUL HASAN (Uttar Pradesh): 
But no Member has the right to repeat, no 
Member is allowed to repeat his arguments 
over and over again. 

SHRI BHUPESH GUPTA: It depends upon 
the Vice-Chairman and the receptivity of 
other Members. If you are convinced with my 
argument then I will not repeat, otherwise I 
have got to repeat it. 
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SHRI M. S. GURUPADA SWAMY: Mr. 
Vice-Chairman, this is a very serious matter. 
The hon. Member said in so many words that 
he wants deliberately . . . 

SHRI BHUPESH GUPTA: No, not 
^deliberately. 

THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN) :  You address me. 

SHRI M. S. GURUPADA SWAMY: He said 
deliberately, he implied it in so many words, 
he wants to indulge in iinbustering and he 
wants to hold the Whole House to ransom. I 
think it is highly objectionable and I think the 
hon. Member should better close. 

SHRI BHUPESH GUPTA: Then I will go 
on for a little longer. When was it decided that 
filibustering was against the rules? 

SHRI M. S. GURUPADA SWAMY: On a 
point of order, Sir, 

SHRI BHUPESH GUPTA: He il disturbing 
my  speech,   Sir. 

THE. VICE-CHAIRMAN 'SHRI AKBAR ALI 
KHAN) : He is rising on a point of order. 

SHRI M. S. GURUPADA SWAMY: On a 
point of order, Sir. If you will look into the 
records you will find that he has said in so 
many words that he does not intend to allow 
the Bill to be passed in this House. What does 
it mean? 

SHRI BHUPESH GUPTA: By convincing 
you. 

SHRI M. S. GURUPADA SWAMY: By a 
deliberate act of filibustering... 

THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN) :  I have heard your point. 

SHRI M. S. GURUPADA SWAMY: He has 
himself admitted thai he would follow a 
policy of filibustering. I think the House 
should take into consideration this fact and 
see that the Hon. Member does not proceed. 

SHRI BHUPESH GUPTA:  Oh, I see. 
SHRI G. MURAHARI: I think Ihere is no 

rule in the Rules of Procedure which would 
prevent filibuster. I think he can continue    
and    go    on 

speaking especially on this Bill which is a 
non-official Bill. 

THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN): That is true but a Member cannot 
repeat, and I would expect the Leader of the 
Communist Party that he will not repeat. 

SHRI BHUPESH GUPTA: Very good; that 
I understand. 

SHRI M. S. GURUPADA SWAMY: 
Repetition forms part of filibuster. 

SHRI BHUPESH GUPTA: Firs of all so far 
as Mr. Gurupada Swamy is concerned, now I 
have understood where they stand with regard 
to this Bill. 

SHRI M. S. GURUPADA SWAMY: Again 
I object to this because I do not like any 
reflection to be cast on myself or on the party 
which I represent. Repeat performance, I 
again say, is part of filibuster, which is 
objectionable. 

THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN) : He is trying to convince everybody 
but I hope in that he 'W'ill not go beyond 
limits. 

SHRI BHUPESH GUPTA: r doubt if I will 
be able to convince Mr. Gurupada Swamy. 

SHRI M. S. GURUPADA SWAMY: I do 
not need to be convinced. 

SHRI M. P. BHARGAVA: I do not think 
you will be able to convince anybody. 

SHRI FARIDUL HAQ ANSARI (Uttar 
Pradesh): My hon. and learned friend may not 
be able to convince Mr. Gurupada Swamy but 
it is for the Vice-Chairman to see and decide 
whether he is going beyond the limit. 

SHRI BHUPESH GUPTA; Limit of what? 
SHRI ABID ALI: Beyond the limits of 

decency. 
SHRI BHUPESH GUPTA; Set by whom? 
THE VICE-CHAIRMAN (SHRI AKBAR ALI 

KHAN) : Beyond reasonable limits. 
SHRI BHUPESH GUPTA: And my hon. 

friend, Mr. Gurupada Swamy, unfortunately 
in this matter is unreasonable. 
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SHRI M. S. GURUPADA SWAMY: 
Unfortunately you are wrong absolutely. 

SHRI BHUPESH GUPTA: So fortunately 
you are unreasonable? 

SHRI M. S. GURUPADA SWAMY: 
Totally wrong. 

THE VICE-CHAIRMAN (SHRI AKBAK ALI 
KHAN) : You cannot have cross talks like this. 
Now, I think you have finished. 

SHRI BHUPESH GUPTA: Not at all. You 
want new arguments to be given. I am giving 
them. It takes a little  time. 

Now, there is another aspect which I think 
I have never touched and that is about the 
question of salaries in the States. And that 
will take a sizeable time. 

THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN) :  It has no relevance to it. 

SHRI BHUPESH GUPTA: It has relevance. 
He mentioned it; the M.L.As in the States are 
getting so much and so why shouldn't we also 
get more? 

SHRI LOKANATH MISRA: His becoming 
irrelevant does not mean that you should also 
become irrelevant. 

SHRI BHUPESH GUPTA: Save our 
Swatantra Party friends at least. 

SHRI LOKANATH MISRA: The House 
must be saved from you. 

SHRI BHUPESH GUPTA: Nobodjr can 
save you that way. The relevancy comes here 
because he mentioned that in the States the 
M.L.A.s were getting salaries between Rs. 300 
and Rs. 400. So why we should not have Rs. 
500 he asked. I do not think it is a very valid 
argument. First of all, the local conditions 
determine exactly how much they should get. 
Most of these M.L.A.s who come to the 
capital of the respective States have also to 
maintain two establishments, one in their 
constituency or in the areas in which they live 
and an- 

other temporarily in the capitals, like Calcutta, 
Bombay or Madras. Some arrangements are 
made for them by the Governments concerned 
but not always. We do not have to have a 
special establishment on that account in 
Calcutta; if we live there we have to maintain 
it even otherwise. Suppose I come from a 
distant place; suppose I come from North 
Bengal, I do not have to maintain a separate 
establishment in Calcutta. I maintain it in 
Delhi. 

SHRI FARIDUL HAQ ANSARI: YOU are a 
bachelor. 

SHRI BHUPESH GUPTA: Well, bachelors 
also need establishments, I believe. Therefore 
we are on the sama footing more or lesj. We 
will have to have two establishments, one at 
the place' of residence and another at the place 
of work of the M.L.A.s or Members of 
Parliament. Irrespective of whether one is in 
Parliament or in an Assembly, the permanent 
residence, that is, the place where the family 
lives, must always have been maintained in 
the past. Even before becoming a Member of 
Parliament or an M.L.A. he must have been 
maintaining it. If he was a landlord he was 
mainta in ing  it; if he was a fanner he was 
maintaining it; if he was a professional man 
he was maintaining it. That is how we should 
view this matter. It is not as if the entire 
amount is to be spent on maintaining two es-
tablishments. Part of the expenses are met 
from other sources of income, shall we say, 
from agriculture or professional income, trade, 
business, etc. Therefore when you have in 
mind the permanent residence or that 
particular establishment you have also to take 
into account its additional sources of income. 
Whereas in the case of Delhi or Calcutta when 
they go by reason of their being legislators 
from distant areas it stands to reason that they 
should be given some assistance to maintain 
themselves there and this is done here by the 
Government and by the States when we get 
houses and so on. In the States also they get 
houses or flats and in most cases some allow- 
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ances  also they get.    Therefore it is not as if 
we are running three establishments and we are 
in a disadvantageous position compared to the 
Members of the State Legislatures.   We are 
getting a little    more than what  an M.L.A. or 
Legislator gets.   That also I can understand.    
Delhi is a very expensive place and therefore 
we should get a little more here.    Many oi  the 
things that you would get normal'y in your 
known environments where you have your    
own friends    and    ether people, you do not 
get in Delhi.    For example if you fall  ill  you 
have  to get a doctor.    Now we have a Health 
Service but before that we had to get doctors 
ourselves.    All these you can have much more 
easily at your own place of residence.   
Therefore it if we get here Rs.  21  as    daily    
allowance which is more than what they get in 
the States.   At the same time we also get a 
higher salary; it is   higher   by about Rs.  100. 
We also    get    certain other facilities which 
are    not sometimes open to the    Members    
of the State Legislatures.    For example, we get 
free telephone facility to the extent of five calls 
a day and free installation of telephones 
without any   feo-tal.    That is something 
which is not open to many of the State 
Legislature Members.   That is what I 
understand. Therefore we cannot say that just 
because they are getting so much,  we should  
get  still  more  than what we are getting.   
Apart from this thirtr if you  ask me,  Members  
of    the  State Legislatures have to    spend a    
little more because they    have    too many 
guests.    I  know    in    Lucknow     for 
example  Members  have  to  entertain too  
many  guests because the constituencies are 
quite near and they have not to spend much on    
travelling to reach the State capital; it may be 
only a few hundred miles or so.    But here 
distance   makes    it    impossible     for manv 
people to come from the constituencies and be 
your guests.   I should like to know from the 
Members from North Bengal how many guests 
"hey get    from    their     constituencies     I 
should like to know from hon. Members from 
Kerala    how many guests they receive from 
Kerala.    Expenses 

on guests are not so much here because of the 
distance whereas in the case of the State 
Legislature Members they have a greater 
number of guests to entertain. We must bear 
in mind this fact. I have reckoned it. We must 
be fair to the problems and difficulties of the 
Members of the State Legislatures. I say this 
thing because I have discussed this question 
with many of them in order to understand 
what the problems are. That is why I am 
saying it. Therefore I do not accept that 
argument at all. 

Basides, here we get railway passes. Many 
of the State Legislature Members do not have 
this facility. In some cases they have a limited 
scheme in this regard. In West Bengal for ins-
tance some kind of coupons are given for 
restricted travel. It is not. unrestricted. You 
cannot use that wherever you like. It is limited 
to certain places. That sort of thing is there. 
But here we get railway pass for all travels by 
the State Railways. A corresponding 
advantage is not there available to thern 
except in one or two States where there is a 
limited scheme. So this also we must note. 
Therefore, I cannot say that we are somewhat 
disadvantageously placed compared to the 
situation in which our State legislators find 
themselves today. Whether they should 
increase their salary or not in all cases is a 
problem for them to settle. It is not for me to 
suggest. But certainly we should not try to 
make out a case for ourselves by pointing out 
that they are getting very high salaries in 
relation to our salary and that we should, 
therefore, Increase our salary by a Bill of this 
kind. Therefore, I think I have met that point 
also. 

Now, with regard to other incidental 
charges and so on, well, I can understand his 
suggestion. Mr. Tariq has suggested Rs. 750|-
. Well, it is an amazing thing. He wants Rs. 
750. I do not think anybody takes it seriously. 
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[Shri Bhupesh Gupta.] 
A suggestion has been made about getting 

some more facilities for air travel. I can 
understand that. I can understand that for 
people who come from Kerala or from a 
distance. It is provided for in this Bill that a 
little more facilities should be given and here, 
Mr. Vice-Chairman, I may remind the House 
that at one time we Introduced a system 
whereby Members of Parliament could travel 
by air by paying the difference between the 
first class rail fare and air fare. That system 
was introduced and that system involved no 
loss to the exchequer because Members of 
Parliament were paying out of their pocket the 
difference. But then the Auditor General, I 
understand, took some exception to it and the 
arrangement was discontinued. Today I do not 
know why they are not having this 
arrangement. I think you should provide for 
this arrangement that Members should be free 
to travel wherever they like by air, outside 
their permitted area, by paying the difference 
between th« railway fare and the air fare 
because the State does not lose anything. It 
does not involve any loss to the State and at 
the same time it is convenient for Members of 
Parliament. But there again it may be said that 
for long distance travel many Members of 
Parliament would not be in a position to 
afford even this difference between the 
railway fare and the air fare. I understand it. 
For example, if I go from here to Kerala, the 
difference between the railway fare and the air 
fare would be too big for me, for many hon. 
Members coming from the poorer classes of 
the community to afford it. Therefore, I accept 
the suggestion that some more free air travel 
should be provided during the session. This is 
a good suggestion. I am not opposing it at all, 
but perhaps the other thine also should be 
taken into account. Regarding air travel in the 
case of Lok Sabha, it seems, there will be two 
return journey travels, but in our case it will 
be only one. This also is understandable 
because the Lok Sabha has a longer session. 
During the Budget Session, for exam- 

ple, in any case we get an extra return travel 
when we come to the second part of the 
session. Lok Sabha Members certainly are 
entitled to and should get this thing. In our 
case that particular provision is 
understandable and we can support it. We can 
support it because it is necessary for Members 
of Parliament to keep in. closer touch with the 
local people, with their constituency. They 
should go there frequently and whenever an 
incident takes place or a certain situation 
demands it is necessary that not only some 
Member from that particular place should go 
there but some Members from other places 
should also go there. Take, for example, my 
part. There is the refugee probli Why should I 
alone go? Why should not Members from 
Kerala, Andhra Pradesh, Punjab and other 
places go to Bengal and study it even during 
the session? Suppose some such problem 
arose. In such cases at least the facility should 
be given. I cannot say how to arrange it, but at 
least if you have this arrangement of air travel 
by paying the difference between the first 
class railway fare and the air fare, then some 
Members can go there and see things for 
themselves and much more effectively 
participate in Parliament. That helps them in 
the discharge of their functions. 

With regard to other aspects, in other 
countries we find certain secretarial 
arrangements being provided for. I do not know 
how we are going to settle it here. But personally 
I think there should be some collective 
arrangement for the secretarial work. For 
example, why cannot we have some arrangement 
here in Parliament for the Opposition? On the 
other side, the Congress Party is a very rich 
Party, an affluent Party. It can run a very big 
office and have its own establishment in 
Parliament House as well. But take, for example, 
the Opposition Parties here. They are small 
groups, • splinter parties and so on. We are not 
in a position to run such an establishment on our 
own. Therefore, I think, Parliament should 
arrange    for some 



 

kind  of secretarial  work  to  be done in 
Parliament House itself. 

SHRI M. S. GURUPADA SWAMY: What 
about a pool of psychiatrists' 

SHRI BHUPESH GUPTA: I do not know. 

PANDIT S, S. N. TANKHA: It is for that 
reason that an increase in salary is being 
made. 

SHRI BHUPESH GUPTA: You have Sot 
the wrong end of the stick. 1 am not 
suggesting that. I am sugge: ting collective 
arrangements, for example, in one of the 
rooms. We can have two or three rooms set 
apart. Suppose we have two or three 
stenographers maintained by (he Secretariat 
of Parliament we can come here and get some 
at the things done here. 

SHRI A. D. MANI: Even now you can do 
it. 

SHRI FARIDUL HAQ ANSARI: Please go 
on. 

SHFI BHUPESH GUPTA: We cannot get 
that. 

THE       VICE-CHAIRMAN        i SHRI 
AKBAR  AU KHAN) :   You  have that point 
that   in this respect some concessions could 
be made, 

SHRI BHUPESH GUPTA: Some 
arrangements should be made. Sup-pos' I do 
not have any work, I do not get anything. The 
arrangement will be made for the work that is 
done. When you are maintaining some 
people, one or two stenographers, you are 
paying for the work done that is to say, they 
will be fed with work. Suppose I do not have 
any work, I do not get any advantage out of 
it. Now, if you say, that you are going to pay 
an additional allowance for it, then 
irrespective of the fact whether I need a 
stenographer or not, whether I have additional 
work or  not,   I  will  be  in   a     position  to 
305 R.S.—4 

draw that allowance. That should not be done. 
That is the difference between my proposal 
and the general proposal that is made with a 
view to giving an allowance for this kind of 
secretarial expenditure and so on. As far as 
the other amenities are concerned you can 
have whatever functional amenities Members 
would like to have. I can well understand 
Members and representatives of all Parties 
sitting together and discussing what more 
functional amenities we desire in order to 
improve our individual and collective 
working. I can fully understand that being 
discussed and I do not see any reason why 
Parliament as a collective body should not 
sanction money for it and make its own 
arrangement as a kind of built-in feature of 
our parliamentary set-up in order to facilitate 
such collective work discharged on an 
individual basis or collective basis or Party 
basis and so on. That is how it should be 
handled. 

Therefore, Mr. Vice-Chairman, I think 
since this matter has been raised we should 
approach the problem from the point of view 
not of the individual, but from the poin* of 
view of the collective approach. We have 
here, for example, a reference section which 
supplies materials. It is a collective insti-
tution.. More such things we need for our 
work. That is how we can arrange this thing. 
Therefore, from what I have said, from 
whichever angle you look at it, there is no 
warrant at this moment for increasing the 
salaries of Members of Parliament or their 
allowances. At least during the Third Plan do 
not discuss it. I say let us come to a 
gentleman's agreement that we should not 
discuss this till we have tackled some other 
problems like increase in dearness allowance, 
increase in wages and so on. We can discuss it 
in the context of the Fourth Plan. Make it an 
issue which we should tackle in the context of 
planning even more keeping in view all the 
social    objectives of 

2451   Salaries and Allowances   [ 8 MAY 1964 ]   of Parliament (Amend-   2452 
of Members went) Bill, 1964 



2453  ^a'aries anc* Allowances   [ RAJYA SABHA ]  of  Parliament (Amend-  2454 
of Members ment) Bill, 1964 

[Shri Bhupesh Gupta.] 
the Plan, instead of rushing it through. The 
hon. Mover said that in the beginning of the 
emergency he did not bring it forward. During 
the two years or one year and six months they 
did not bring forward such a measure in view 
of the emergency. At least they should not say 
such a thing. According to them the 
emergency is ont over. Whenever we raise 
other issues and make a demand, they say it is 
emergency and you cannot make a demand of 
this kind. Whenever the workers make a 
demand and want to exercise their legitimate 
right of strike or collective bargaining, they are 
threatened by the Government on the plea that 
they should not do any such thing during 
emergency. Whenever the Government 
employees say that they should have to protest 
against some behaviour of the authorities or 
against the very low dear-ness allowance and 
wages, the Government trots out the argument 
that it is emergency and that therefore they 
should not do anything of the kind. What 
happens now? Here the emergency is not over. 
You have not revoked the emergency, not can-
celled the emergency, and yet in the midst of 
the emergency you are coming forward with 
this Bill, to let Members of Parliament have a 
higher salary. On the one hand under the 
emergency you have called upon the people to 
sacrifice and not to demand many of the things 
which they really vitally need. On the other 
hand even during the emergency you who 
should be the custodians of the morals of the 
people, standards of our public life and 
conscience of the nation, come forward with 
the suggestion that the salaries, allowances, 
incomes and earnings of the Members of 
Parliament should be increased no matter what 
happens to the other sections of -fihe 
community. Would we not thereby defame 
ourselves, Mr. Vice-Chairman? Would we not 
place ourselves in the eyes of the people in the 
wrong light because of this approach? How 
will the people take US when w§ give them 
big    lectures 

and so on? Therefore, I think that this is 
exactly not the time to discuss such a question. 
I say defer the discussion, withdraw the Bill, 
and T would ask Mr. Bhargava not to proceed 
with this measure. I would appeal to him that 
he has brought in a Bill from the other House 
which did not even remember us as Members 
of Parliament. The Bill was so hurriedJy 
conceived and passed that it did not even 
provide for the Chairman of the House being 
consulted in the case of the Rajya Sabha Mem-
bers—in clause 4. With such haste and hurry 
that particular Bill was passed by Mr. 
Raghunath Singh and other members of the 
Congress Party. I did not know why Mr. 
Bhargava has taken upon himself this unbear-
able and unconscionable load in order to get it 
passed in this House. I know that it has come 
from his Party man but that is no reason why 
he slhould .accept tt. We can (ray/ Jet the Lok 
Sabha in its wisdom pass such a Bill if it so 
thinks. Let this' House as elders, as we are 
sometimes called—though we are not all as old 
as some of the Members there.   .   . 

SHEI A. M. TARIQ: Then why was your 
Party mum in the Lok Sabha When it was 
being discussed there? 

SHRI BHUPESH GUPTA: Mr. Tariq, I may 
tell you that my Party was not mum, Mr. Daji 
and others spoke. But you did not even allow 
them to speak. You were in such a Surry. 

THE VICE-CHAIRMAN (SHM AKBAR ALI 
KHAN): But I am allowing you to speak all 
right. 

SHRI BHUPESH GUPTA: That is your 
goodness, Sir. 

SHRI A. M. TARIQ: You also show your 
generosity by finishing your speech. Just for a 
change let us have some other Member. 



 

SHRI BHUPESH GUPTA: I iope you will 
not speak at least. Mr. Tariq wants to support 
it. He name here and asked me to finish so 
that he could speak. 

THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN) : Give him a chance. 

SHRI BHUPESH  GUPTA:   You  are to 
give him  the  chance,  Sir.  Therefore, I say 
that from every angle this Bill  is wrong.    It is 
socially an unconscionable  Bill.    It  is     
morally  a repugnant   Bill.     It   is   defiance      
of public opinion in the country.    It is an    
attempt    to    project     ourselves before the 
nation.    It is an attempt to glorify the 
Members of Parliament as something which 
they are not, whereas  you   look  down  upon   
the   people whose demands need to be met.    
By contrast it looks  as if we are  doing 
something wholly unjust  at the cost of the 
nation and the people.    If we pass this Bill, 
Mr. Vice-Chairman, the nation will think that 
the makers of the   country   who  shape  the  
policies of the land  know how to look after 
themselves   better   than      they   know how 
to look after the nation, and of all  moments   
at  this  very     moment when we are facing 
very many difficulties  and   critical   problems   
in  the country in. very many ways, it should 
not be said that we took up the task of 
enriching ourselves.    It is enrichment of a 
kind  at the  cost of    the people. When   we 
have not been able to   give  the     minimum     
relief  they asked for during the  budget 
session, let it  not  be  said  that  towards  the 
faff end  of  the  budget     session   the 
Members  of Parliament  came  to     a kind of 
compact or     agreement between themselves 
and  got this passed in order to draw upon the 
exchequer at the cost of the people.   
Therefore, think of the     masses,     think  of 
the people,    think of the    standards    in 
public  life,     think  of the     possible adverse   
reaction   that   a  measure   of this kind will 
create, and retrace the step.    I would    appeal 
to the    hon. Members opposite, for many of 
whom I  have   got  the   deepest   regard   and 
manv of whom T am sure do no1 like this 
measure to be passed and some 

ot whom have expressed their opinion to me, 
to rise to the occasion, and whatever may be 
their feelings with regard to this thing, 
whatever may be their difficulties with regard 
to some of the problems they are facing in 
their domestic life or in their functions and 
activiftiesi, let them take into account the 
larger considerations of the people and public 
life and stay their hands as far as this measure 
is concerned. 

Finally, I would make this appeal to Mr. 
Bhargava who has always been a very active 
and energetic Member of this House: Let it not 
be said that one of the prominent Members of 
the House who has made good contributions to 
the debates and so on brought himself round to 
lending his support to a measure of this kind 
which, having been passed there in utter 
cynicism and disregard of even the Chair of 
this House, was wanted to be passed in this 
House. Here I am voicing the spirit of the 
people, and I hope I would be forgiven if I 
have injured any feelings here because it is 
possible that some Members are finding it 
difficult with Rs. 400 per month. I hope I 
would be forgiven by them because what I am 
saying and what I have said is in the larger 
interests of the community as a whole. Let the 
interests of the community and considerations 
of the community have precedence over our 
interests. I would ask them to put up with the 
difficulties they have been putting up all these 
years. Nothing will be lost by it and 
Parliament, and this House in particular 1 say, 
will be rising in stature if today, having got 
this Bill passed by the other House, we turn it 
down and return it with all humility back to 
them saying that we regret we could not pass 
this Bill in the larger interests of the nation and 
taking into account the feelings and other 
considerations of the people at large. I think 
thereby for once we shall show ourselves up as 
really the revising authority by revising  an 
unjust  and 
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[Shri Bhupesh Gupta.] incorrect stand 
taken by the other House. I think here is an 
occasion for the Rajya Sabha to assert itself as 
against the other House not in a spirit of ill 
competition but in a corrective spirit. 

[THE DEPUTY CHAIRMAN in the Chair.] 

With these words I  conclude     my speech.    
I say that it will    bring us credit,   credit   to  
us   as   Members   of this House, to each of us    
and as a House   collectively   if  we   today  
rise to  the occasion and say "no" to the Lok 
Sabha in this matter and tell them to forget this 
measure for    the time being.    I think in this 
we  can succeed only if Members of the 
Congress Party  rise  to the occasion    and  co-
operate  with  us  and  with  others  in this 
House.    Let it not be a controversial issue 
pressed forward in  the manner in which the 
mover has tried to do.    It is a controversial 
measure to  say the least.    But    why have a 
controversy over a matter which relates  to  our 
material   interest?     Let the controversy be 
projected to other issues    which    are    
impersonal,     in which we are not personally 
involved.   Why should we engage in a con-
troversy   amongst ourselves    over    a matter 
which brings material advantages to us if the 
measure is passed? In this spirit I should 
appeal to the House to face this matter and 
even at this late hour, because    it    has been 
passed in the other House, to prevail upon Mr. 
Bhargava to    withdraw it. because nothing 
would bring greater grace to the occasion if 
Mr. Bhargava today after my speech    gets up 
and says:    All right;  settler), the    contro-
versy and for the present I withdraw this Bill.    
In good time, in   a calmer atmosphere, when 
things will be much clearer we can discuss    
this question whether   we   should   give unto 
ourselves higher emoluments than we are 
getting today.    This is all  I have to say.    
Thank you, Madam. 

AN.   HON.    MEMBER:    You    have done 
very well. 

SHKI ABID ALI:   Madam,  you adjourned   
this House at 1.00 and you 

had so many important engagements to attend 
to and when you returned, the hon. Member 
was still speaking. He remains always static. 
Of course, in the beginning I may observe 
that some of my observations may not be very 
relevant to the Bill itself but as his speech 
was very much    irrelevant 

THE DEPUTY CHAIRMAN: You should 
be relevant. 

SHRI ABID ALI: I will be rele 
vant to the irrelevant speech and 
therefore I will be relevant. They are 
so much tied to the past. (Interrup 
tions). And I may remind hon. Mem 
bers that it was about eight years after 
independence that our good friends, 
Mr. Khrushchev and Mr. Bulganin, 
came here. Til] then, these Commu 
nist Party members were not con 
vinced that the Britishers had left 
India, that the British flag was gone, 
that the British military was not in 
India and we were an independent 
country. When they came and told 
you . (Interruptions.) I am not 
yielding now. He should allow me to tell all 
that is necessary in my reply. 

SHRI P. N SAPRU: On a point of order. 
How is the visit of Mr. Khrushchev and Mr. 
Bulganin relevant for the purpose of 
discussing this Bill? He should not mix up 
these national visits with a matter of domestic 
concern. 

THE DEPUTY CHAIRMAN: But there is 
no point of order in this matter. But, Mr. Abid 
Ali, you should be more relevant. 

SHRI ABID ALI: I am very much relevant. 
Unfortunately for me you were absent and my 
good friend who was preceding me was quite 
irrelevent. 

THE DEPUTY CHAIRMAN: I have heard 
everything. 

SHRI ABID ALI: What I was mentioning 
was that they have had to tell them that India 
had become independent. Aterwards . they 
realised that India had become independent.   
To that   extent they become 
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uninformed or intentionally ihey make 
misstatements. That is for them to say. So, he 
has -been telling us today something about 
Russia. I also have respect and love for the 
brave people in Russia. I respect their flag. It 
is on the Russian Embassy. But may I clarify 
that I hate the red flag when it comes as a 
rival to my flag. That is the difficulty. It is 
understood . . . (Interruptions.) The position 
of the Russian    .   .   . 

SHRI BHUPESH GUPTA: What has it got 
to do with this? 

SHRI ABID ALI: Madam, the position is that 
every country has its own way. Our country 
has adopted the red flag for the purpose of 
declaring to the people that here is danger, do 
not come near, beware. When some municipal 
work is going on, then the flag is posted there 
so that the people should beware of the danger 
and move out. Or, in our country the system is 
that when the guard wants to stop the train, he 
shows the red flag; when he wants it to move, 
then the green flag is shown. The red flag here 
is used for the purpose of either making people 
get away from the ' danger or for stopping the 
train. Why have we adopted our own flag? 
Hon. Members know it very well and why we 
are, particularly why I am, against the red flag, 
I have already mentioned. So, every country 
has its own system and if the hon. Member 
wants to belong to this country, he must 
honour our flag and he must hate the flag 
which has come as a rival to my flag, if any 
grain of loyalty to this country is left in him. 
But this thing is.    .    . 

(Interruptions.) 

SHRI BHUPESH GUPTA; Madam Deputy 
Chairman, are we disloyal to our flag?   What 
is he talking? 

THE DEPUTY CHAIRMAN: Mr. Bhupesh 
Gupta, Mr. Abid Ali is now speaking. 

SHRI BHUPESH GUPTA: He is quite 
ignorant, he does not know the history of the 
country. 

THE DEPUTY CHAIRMAN: Mr. Abid 
Ali, you will have to speak on the Bill. 

SHRI ABID ALI: How can I reply-to the 
hon. Member? 

SHRI BHUPESH GUPTA: He is so 
ignorant. 

SHRI A. M. TARIQ: I think here we are not 
discussing either the Russian flag or the 
Indian flag. Even the Russian flag belongs to 
a country which is friendly to us, if I may say 
so with the permission of my hon. friend. 
Even Prophet Mohammad had a red flag. 
Sometimes he used it. Even the National 
Conference of Kashmir has a red flag. We are 
not here to insult the colour of any flag. We 
are not discussing the red flag. I will request 
my friend, because he is a senior politician, he 
is a patriot, and I know that he is allergic to 
Mr. Bhupesh Gupta. So is Mr. Bhupesh Gupta 
to him. 

SHRI BHUPESH GUPTA: No, I am not 
allergic to him. 

THE DEPUTY CHAIRMAN: Mr. Tairiq, I 
do not want a speech from you. I want to 
request hon. Members of this House to toe 
very relevant even if Mr. Bhupesh Gupta had 
been irrelevant.    .    .    . 

(Interruptions). 

SHRI BHUPESH GUPTA:   How do 
you know? 

THE DEPUTY CHAIRMAN: You make it 
relevant. 

SHRI ABID ALI: You should appreciate 
that I have to give a reply at least to some of 
the points which he has raised. 

SHRI BHUPESH GUPTA: Did I raise it? 

THE DEPUTY CHAIRMAN; Just in a 
passing way.    .    . 

(Interruptions). 
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SHRI ABID ALI: All right, I will do it. 
(Interruptions). I cannot understand one 
thing. 

THE DEPUTY CHAIRMAN: You are 
thinking of the colour, red. Now the colour of 
the Bill is red to Mr. Bhupesh Gupta. 
Therefore, speak on the Bill. 

SHRI ABID ALI: To him, everything is red. 
I ask you, why is this kind of attitude when 
the hon. Member. . . (Interruptions.) He said 
he would speak an anything, on every thing: 
whatever may be the subject-matter under 
disci ssion, he can go round the world and talk 
and abuse us in the choicest language that .he 
has, and when I stand up or when any one of 
us stands up to reply to him, then we are asked 
to confine ourselves to the subject matter of 
the Bill. I request you to be kind enough to 
consider this Matter particularly when I have 
to, we have to, take cognizance of some of the 
points which have gone on record, and we 
must place our points of view as well. 
Therefore I was mentioning it, (Interruptions). 
I want to be very brief. He has spoken for 
more than two hours. 

SHRI BHUPESH GUPTA: You speak for 
two hours. 

SHRI ABID ALI: But when I am speaking 
he stands up as if there is some pin which 
makes him stand up. He should remain seated 
there. I was submitting that ?o far as the flag 
was concerned. Now, for the time being, I 
may leave him, we may have some other 
appropriate occasion. Whenever the hon. 
Member makes it necessary for me, I will 
attend to it. He has attacked the Congressmen, 
the Congress attitude. And he has been 
praising himself and his party. But is it not a 
fact that the Communists are the top 
exploiters not only of the sentiments of the 
people, but of everything, communal and 
economic situations? He said, here is a party 
of—Jaipur Maharaja    and    that    one 

Jaipur Maharajah can purchase one party. 
That is between them. I am not quarrelling 
over that. But is it not a fact that a good few 
of the communists in the trade unions are 
purchaseable by any factory owner? ,1 am 
prepared  to prove it. . . . 

SHRI BHUPESH GUPTA: Prove it.   
(Interruptions). 

SHRI ABID ALI: . . . and it has been 
proved. 

SHRI BHUPESH GUPTA: Prove it 
I know that you    have   been .........................  

(Interruptions) 

SHRI ABID ALI: Madam, he should learn 
one thing, that is, not to stand up when I am 
standing, (Interruptions). In the factory, in the 
field, in the mills, it is anywhere. You want 
me to prove it here. What was that agreement 
entered into by the Communist Government 
of Kerala with the Birlas to the effect that 
there would be no adjudication, there would 
be no interference of the Labour Department 
of the Government of Kerala? (Interruptions). 
That factory.    .    . 

SHRI BHUPESH GUPTA: What is the 
factory? 

4 P.M. 

SHRI ABID ALI: Birla factory, Birla, Birla, 
Birla, about whom they talk so much. So far 
as Congress is concerned, there can be no 
interference. 

SHRI P. N. SAPRU: On a point of order. 
How is the hon. Member relevant? 

SHRI ABID ALI: Why does Mr. ;Sapru 
take so much interest in them, f cannot 
understand? Why did he not stand up when 
he was talking nil irrelevant? 

THE DEPUTY CHAIRMAN; Do you want 
to reply to all his irrelevant points? 



 
SHRI ABID ALI: I am prepared to slop this 

particular topic if you are pleased to expunge 
all that irrelevance which  has  gone  on 
record. 

SHRI C. D. PANDE (Uttar Pradesh): Tit for 
tat. 

SHRI BHUPESH GUPTA: Speak on the   
Bill. 

SHRI ABID ALI: Please prom se that this 
evening, tomorrow morning, any time you 
will go through the record and expunge all 
that is irrelevant. 

THE DEPUTY CHAIRMAN: The Chair 
promises nothing. 

SHRI ABID ALI: Then let me go m. So, 
Madam, I was telling about the agreement. 
There are so many other things which I can 
quote. They w;mt the private owners of the 
factories to give them concessions, to 
recognise the  A.I.T.U.C.   Communist   
unions. 

So far as the public sector management is 
concerned, there also they go and enter into 
funny sort of agreements and enter into 
compromises te the detriment of the workers. 
They have got unlimited ways of deceiving 
people and then they come here and say that 
since the dearness allowance has not been 
increased to the extent it should be increased, 
why should Members of Parliament increase 
their salaries. If he has to give arguments and 
talks on the merit of the subject 1 have no 
quarrel with him. But let him not talk as if he 
is a friend of the masses. See what they are 
dcing to the masses outside, how they are 
exploiting them, how they are harming them, 
how they are destrojing them, not only the 
masses but the sentiments of the country. If it 
were possible for them, they would sell the 
prestige of the country. 

Madam, they are people who for their own 
ends will sometimes talk sweet and 
sometimes praise somebody.   And by their 
talks some of our 

friends here will feel that here is a man who 
is their friend. I say "beware". Do not be 
deceived. If you want penicillin why can you 
not have it from the factories where it is 
manufactured? After all, somebody has 
worked on it resulting in the establishment of 
the penicillin factory in India as also in other 
places. Everybody does not establish a 
laboratory. We benefit by the experience of 
others who have got success. They have 
tested and found it good. 

So far as the Communists are concerned 
not only in other countries but about Russia 
also Pravda has said that they have got a very 
small army of their own. Maybe, but a major 
part of the Communist aimy is outside that 
country. Therefore, I say, beware of the 
Communists and their army which is spread 
all the world over. 

Madam, I warn, Do not make your 
estimates about their behaviour" They remain 
subduced so long as they are not effective. 
They have beer-talking of Russia. In Russia 
there is no democracy. I have great respect 
for Russia. But in Russia where is 
democracy, where is Opposition, where is 
Parliament except dictatorship galore? 

SHRI BHUPESH GUPTA: We will send 
you to the lunatic asylum. 

SHRI ABID ALI: Be seated. We have 
enough of the Communist behaviour. We 
know their experience all over the world and 
the people here are no exception. 

SHRI BHUPESH GUPTA: Next point. 

SHRI ABID ALI: i am not in a hurry to get 
the Bill passed today. Where is the hurry? If it 
is not passed this session, it will be passed in 
the next session or next to next session. The 
heavens are not going to fall. I am not in a 
hurry. Even if it is not passed I do not mind it. 
But I would request  hon.  Members  this   
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f [Shri Abid Ali.] lise the seriousness of the way 
he is behaving. Let us all try to meet him 
squarely, whenever it becomes necessary to 
meet him. We have been too much tolerant. 
We are a democracy and the difficulty is that 
these people take too much advantage of 
democracy. We are made victims to his 
bullying. It is good to be gentle, it is good to 
have decent behaviour. It is good that We 
behave according to the needs of the Sadan. 
But pray also take care of democracy. Do not 
be misled. Do not be bullied. My request to 
you is not to be bullied. We are being bullied. 
Refuse to be bullied. 

SHRI p. N. SAPRU: How? 

SHRI ABID ALI: He always talks like that. 
What does he know about independence? 1 
am sorry to tell him that. We have put in our 
blood and bones for the establishment of 
independence when he was serving as a 
Judge of the British Government. 

SHRI P. N. SAPRU: I strongly object to 
that. 

SHRI ABID ALI: I am sorry I am not 
prepared to take lessons from him. 

SHRI BHUPESH GUPTA; It is very 
uncharitable.    He should withdraw. 

THE DEPUTY CHAIRMAN: Order, order. 
This will have to be withdrawn by you. 

SHRI ABID ALI: I withdraw. 1 am a 
disciplined man. 

SHRI P. N. SAPRU: Do not make nasty 
statements. 

(Interruptions hy hon. Member*-! 

THE DEPUTY CHAIRMAN:   Oi 
order.    Will you please sit down? 

SHRI P. N. SAPRU: I was always patriotic. 
You have got Communist-phobia. 

THE DEPUTY CHAIRMAN: I expect 
Members to use language with great caution 
and not to lose themselves in emotion. And 
from Mr. Abil Ali I expect that he will use 
language with reason and not passion. 

SHRI ABID ALI: I do not know what 
objectionable thing I have said. However,  I  
have withdrawn. 

THE DEPUTY CHAIRMAN: Yi will not 
say anything else that >.. have to be 
withdrawn. 

SHRI  ABID   ALI:     He mg 
about some of the qualities that a 
Congressman should have. He was saying that 
they should be workers, this, that and other 
things. I am one of the workers. Was he at 
any time a worker in a mill or a factory? I w* 
a worker earning only two annas a day in a 
Kanpur mill. I worked in factories. I have 
been selling newspapers. And he was telling 
that we should improve. Here is one person-
there are several of us, Ministers— who have 
been ordinary workers. It is not their 
monopoly alone to have some workers nor is 
it the monopoly of the Swatantra Party to 
have Rajahs and Maharajahs, wealthy sort of 
persons, 

SHRI DEVI SINGH (Rajasthan) : You also 
have. 

SHRI ABID ALI: . . very wealthy zamindars, 
a party, from one side, of exploiters of the 
workers and from another of—well, I will not 
name be-Madam Deputy Chairman has told 
me not to say such things and 1 will abide by 
her decision. 

So, Madam, I would request then. not to 
use cars or luxury buses till everybody has 
got a cycle. Be honest. Take this decision. 
Announce the decision that nobody will eat 
cakes till everybody has got bread. What is 
the use of talking bombastic words? Let the 
Communist, friends decide that none of them 
will eat cakes till every parson gets    bread.    
But   they   wi'l 
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eat very good   quality   calces, very 
superior quality sweets.    They will 
travel first class and take the best 
cooked meals.    If in a train you find 
anybody taking the best cooked food, 
take it that he is a Communist. What 

ie use of just talking? 

SHRI AKBAR ALI KHAN: You 
must have been their guest many a 
time. , 

SHRI A. B. VAJPAYEE;    Uniiivited 
guest. 

SHRI ABID ALI: They would have given 
me poison. Where are you? What are you 
talking? You also be careful. You have been 
meeting these people too much. 

They talk of their friendship for the masses. 
While talking on this Bill he was exhorting 
Members not to ept increment and all that. 
When last time a similar Bill was introduced 
some  of us asked them nos      to 

cept the raised amount. And even in this 
Bill there is provision that if somebody feels 
that the economic conditions of the country 
are such that it does not permit him to receive 
more salary than what one is already getting, 
he is permitted to forgo it. But that they will 
not do. Even last time they were told 'Come 
on, show us some example and say that the 
Communists will not accept more than this 
and they will live like the poor people' but 
none of them, not one individual either from 
this House or from the ether, has come 
forward to say: '1 am not accepting more than 
anything which, according to us, is the salary 
that the poor people are receiving' in this 
country'. Even now they are at liberty to do it 
or those Members who said that they are 
opposed to this. Nobody is forced according 
to this amendment to take the amount 1hat has 
been mentioned in the Act which would be 
amended by tnis Bui which is under 
discussion. Nobody is forced by that. 
Everybody is at liberty but my feeling is that 
people in this country do not mind paying this 
much or that much to anybody. 

What  they want is    honest,    efficient 
administration.    Wnat  they   want    is that 
Members Of Parliament and the Ministers and 
others who are in public life should be  an  
example so far CA behaviour  is  coi'-erned;      
they  want hard work.    They dc not want 
pomp and  show.    True  it      should not be 
there.   I have beer, agitating for it ana also   
with  regari  to      other  matteis about which I 
hkvQ been talking here that there     shou'd be 
no corruption, that there   shou'd    be   
honeisty, that there   should   be   decency,   
that there should be hard work.   In this   
matter also it is not even 6'1 per cent.   It is not  
a  question of  10 per cent,  or   1 per cent.    It 
is not even 0:1 per cent of the Budget 
expenditure.   The total tanount which wii'. be    
increased because of the Bill which is under 
discussion is a very small fraction of one per 
cent, but  certainly people expect us to   ,vork 
hard.    We expect people to work hard.    We 
want that all employees whether in the public 
sector or the private sector and particularly the 
Government officers to work hard but we 
should provi ie them examples.    I was 
submitting that  by this little increase if we are 
putting a burden on the tax-payers, it can be 
repaid in the shape of firstly, 'he hon. Member 
himself should control his speeches    -because  
that is also  a  waste of public funds, because 
wc will be sitting   "oi shorter hours and to that 
extent    Ihe tax-payers will be benefited.    
That is number one.    He sticuld control him-
self.   How many days will be saved if he 
becomes relevant?    So far as we are  
concerned   I  had suggested very much i-irlier, 
perhaps in 1952. that we should   all   work   
larger    number  of hours <r.s compared to 
what we expect people in  the  factory to  
work.    But I remember on one occasion, 
when the Rajya Sabha    was called a day later 
than previously announced, there was an 
objection that we had wasted time n   i he said 
day    happened to be a festival day, somebody 
suggested after question hour that we should 
adjourn, everybody   said   'yes'.    We  
adjourned easily.    I beg the pardon of the hon 
Members for saying one or two things. On one 
occasion we adjourned because 
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[Shri Bhupesh Gupta.] a colleague of ours 
had died but when the funeral started, there 
were only 17 Members who participated in it 
and when it reached the end of the journey, 
there were only four Members present. The 
House adjourneu because we wanted to 
participate in the funeral but that was the 
result, 

Here my request is that because ot the 
additional burden so far as salary is 
concerned, it may be increased, so far as DA. 
is concerned it may be increased and to a 
level even more than what has been 
mentioned but by working hard, by working 
for larger number of hours, by talking less, we 
can ensure that the tax-payer is not 
additionally burdened and we may also adopt 
the system prevalent in some other 
Parliaments. What happens here is there are 
independent Members. There are Parties also. 
We talk on the same subject one after the 
other taking care of our respective 
constituencies but that system is not prevalent 
in some of the Parliaments where there are 
Party-systems. Of course in every Parliament 
where there is democracy, there is the Party 
system. 

AN HON. MEMBER: Except in Russia. 

SHRI ABID ALI: Except of course v/here 
there are bogus Parliaments. What they do is, 
for Bills there are various Committees and 
Bills are remitted to them and detailed discus-
sions take place there, amendments are 
considered there. They are non-official sort of 
Select Committees, not like Select 
Committees of ours which are additional 
burden on the taxpayers. These non-official 
Select Committees sit during the Session 
period and there different wiewspoints are 
considered and therefore the matter comes for 
consideration before the whole House and 
there from the Government and from the other 
Parties in the House respectively people make 
their submissions on the matter. It is not that 
everybody one after   the 

other rising on everything to speak on the 
same subject although there is not much to be 
talked. If we adopt that system perhaps it may 
be possible to save a considerable amount of 
the tax-payer's money at the same time being 
fully compensated during the period the 
House is in session because a large number of 
people are there who spend substantial 
amounts while in Delhi for taking care of their 
establishments in their respective States as 
well. 

Another complaint, which I have been 
feeling is justified, which has been heard in 
several States and there has been criticism in 
the newspaper also is about what ig happening 
after the passes were sanctioned. Formerly 
what was the system? If a person went out 
during the Session and returned to Delhi when 
the Session was on, for a certain period of his 
absence the calculation was there as to how 
much amount he had spent as compared to the 
days he had not been present and he was 
compensated. Everybody now is a party to it. I 
am also guilty certainly that we use the pass; 
when the session starts, I attend for a couple of 
days and go away. I may return after 10 days 
having spent not a pie because I possess the 
Railway Pass and I am entitled to draw full 
allowance. This has been very much criticised 
and some of the State M.L.As. have been 
demanding that the same should be the system 
there but the State Governments have been 
resisting and the feeling is that this is not very 
reasonable. If we spent anything during the 
absence, to that extent we may be 
compensated, not while we are not spending at 
all. 

Some friends from foreign countries were 
surprised when they learnt that Members of 
Parliament here in India have been agitating 
that they should be given air passage. 
Members of Parliament in other countries or 
even clerks or people of lower status—I may 
not say that—people of the low-income group 
are able to go by air. 
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There was an Exhibition in Turin and then 
from there a woman was engaged as  a 
receptionist.    She was going  to her place, to 
another country nearby, and she  was travelling  
by  air.    She was paid very ordinary salary but 
she was travelling by air and here  n India we 
are not able to do it.   The Members of  
Parliament  according  to  the enactment, are 
not permitted to draw allowance of travel by 
air. That js not a very fair proposition. Of 
course our country is poor and very few people 
here travel by air but this is one thing which  
should be permissible  because those who are 
coming here are very much  concerned  with   
their     public activities also, a large number    
them. I shall now be ending.   My feeling has 
always been tnat for us Congressmen 
particularly—1 am not concerned with what 
the communists say because their aims   ar-i  
different,   their     objectives are different, 
their methods are   different;   we   have   
nothing   to   dfl   with them—speaking for 
myself, so Img as I   an. alive,  I will  be  
working   very much hard to see that this 
particular blot on democracy does not exist    
in this country.    I may fail; that U another, 
thing, but everyone has hit own principle, 
everyone has his own belief and everyone 
works according  to his belief.    I am  
convinced  hundred per cent, convinced not 
today, not    after independene but from good 
old cays— I have been seeing them since the 
day the   Communist   Party   in   India   was 
established—I  am     convinced     from what 
they h ave   been    doing;   their behaviour has 
been to the e<i.en   that on the 26th of January, 
1930, even as. far back as that, even then they 
be-   , haved like traitors hundred per cent.   | 

SHRI BHUPESH GUPTA: Such 
statement; should not be allowed. He said 
that the Communist Party was behaving 
like traitors. (Interruptions) . 

THE DEPUTY CHAIRMAN: Hon. 
Members should sit down, 

SHRI BHUPESH GUPTA: I vivo heard 
him say that. We were in jail at that time, 
and what have you done? 

You have been the Kanpur employeers' 
agent all your life. 

SHRI ABID ALL 1 was almost con-
cluding. Are you permitting what he said? 

THE DEPUTY CHAIRMAN: What you 
have said, I have also heard. 

SHRI ABID ALI; I cannot be cowed down 
by a Member here. On the 26th January, 
1930, at Bombay, did they not . . . 

THE DEPUTY CHAIRMAN: You have to 
be relevant now. 

SHRI BHUPESH GUPTA: It is right that 
he was chucked out of the Ministry.    Now 
he is shouting. 

THE DEPUTY CHAIRMAN: Mr. 
Bhupesh Gupta, you must not say this thing. 

SHRI ABID ALI: Are you promising that 
you will look into there, and whatever . . 

THE DEPUTY CHAIRMAN: I promise 
nothing.    Please be relevant. 

SHRI ABID ALI: All right. You may 
expunge the things which he has mentioned,  
things unparliamentary. 

THE DEPUTY CHAIRMAN: That is left 
to me. 

SHHI ABID ALI: Agreed. What I was 
going to mention a little while ago wag that 
even at that time, on the 26th of January. 
1930, the flag of the Indian National 
Congress, at a lime when we were fighting 
against the British, even then, they were in-
sulting the flag. 

SHRI BHUPESH GUPTA: It is a blatant  
untruth. 

(Interruptions) 

SHRI' ABID ALI: From that time on-ward 
they have been behaving like thai all the 
time. Even in 1942. when the nation was 
struggling hard 
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[Shri Abid Ali.] against the might of the 
British Empire to establish independence 
here, how they behaved, it is not for me to 
say; every Indian knows it. And I request the 
hon. Members here that neither they should 
forget nor allow the country to forget the part 
of traitors that the communists played so far 
as our struggle was concerned. So I  was 
submitting that apart   .   .   . 

THE DEPUTY CHAIRMAN: Now, Mr. 
Abid Ali, please come to the Bill. Otherwise I 
am going to be rather strict. I shall ring the 
bell and call someone else. Please come to the 
Salaries Bill. Are you opposing it or 
supporting it? 

SHRI BHUPESH GUPTA: Send him to 
South Viet-Nam. 

SHRI ABID ALI: if it is so I request you, 
not for today, but for all time, to give me 
guidance a little, guidance in the sense that—
again I repeat it— when the hon. Member 
there talks, you allow him to talk, apart from 
the subject-matter under discussion, many 
other things extraneous. Always he was 
allowed to do so. 

SHRI BHUPESH GUPTA: I do not talk 
rubbish. 

THE DEPUTY CHAIRMAN; Do you want 
two hours to speak? 

SHRI ABID ALI: If necessary, why not? If 
you allow him, why not me? I request you, 
why not? 

THE DEPUTY-CHAIRMAN: That again 
will be left to the Chair. 

SHRI ABID ALI: I am not asking, but why 
not? 

THE DEPUTY CHAIRMAN: It is jeft to 
the discretion of the Chair how much time 
each Member will have. How much time each 
Member will have is left to the discretion of 
the Chair. 

SHRI ABID ALI: With all respect to you,   
very  humbly—I am     finishing 

now—my request is—not for today; I am 
asking for the future, for all time— for my 
guidance, I am submitting that there should be 
one standard, not a standard for me and 
another standard for them. Now, if two hours 
are allowed to him, why should I not be 
permitted to have half of two hours? That is 
number one. 

THE DEPUTY CHAIRMAN: You must 
maintain the decorum of the House 
irrespective of what the other Member has 
done. You must not go out of bounds. You 
please now come back to the subject of the 
Bill and say whether you are supporting of 
opposing it. 

SHRI ABID ALI; I agree. 1 have spoken 
sufficiently. Now my request to the hon. 
Members is this. Kindly consider the subject 
on merit and not on the basis of what the hon. 
Member has been saying today, most of which 
was irrelevant. Also kindly create an 
atmosphere with the help of the Chair— of 
course, she has been very helpful, very kind 
and very nice; there is no doubt about it—that 
such sort of behaviour that has been seen here 
today is not repeated. We have to guard 
against that. That is n.y request. 
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SHKI D. THENGARI (Uttar Pradesh Madam, 
while I agree with some of arguements put 
forward by the mover, Mr. Bhargava, I 
sincerely feel that this measure seeks to put 
the cart before the horse. True there has been 
an unintermittent spiralling of prices but then 
this has hit one and all, not only Members of 
Parliament and, therefore, the real and 
effective remedy would have been to reduce 
the prices, instead of increasing the salary of a 
few persons. Instead of trying to reduce the 
prices through this measure we are seeking to 
increase our own emoluments. I understand 
that even Members cf Parliament require 
some more money because prices are going 
high but then that is the universal malady, I 
may say and, therefore, universal remedy is to 
be found out which is reduction in prices. 
Secondly, we will have to consider what our 
master.;, the masses Whom we represent, 
would feel when they learn that we have 
passed such a Bill because they are our 
masters and when they find that their repre-
sentatives would be enjoying a better position. 
I will give one concrete example. Our textile 
workers in Bombay used to get thirty rupees 
in 1939. Broadly, it can be said that now the 
price level has risen five times. It is also 
admitted by the authorities that during 1951-
58 there was an additional increase in 
industrial production of twenty per cent. 
Therefore, tbe industrial workers feel 
themselves justified in demanding that their 
wage;-, should be six times higher compared 
to the 1939 level. According to this 
calculation, we would be justified in fixing 
the national minimum at Rs. 180. While all 
these things have not been practicable so far, 
we    are 

trying to increace our own salaries , and, 
therefore, my humble request is that we must 
consider what our matters, the masses, would 
'feel outside. But at the same time I do accept that 
the arguements put forth by Mr, Bhar-gava have 
validity and therefore I feel that the entire 
situation is such that this particular measure has 
both the sides which are equally valid. As Sir 
Koger de Coverley's famous remark goes, much 
can be said on both sides. Both the sides have 
been put forth vehemently and at the same time I 
feel that there is some uniqueness in this measure. 

AN HON. MEMBER: On which side are 
you? 

Suni D. THENGARI: I am going to say 
that. While on all other occasions when we 
decide things we give our verdict abnut 
somebody else's cases here we are passing a 
verdict about our own salary. Therefore this is 
a delicate matter and as I said arguments on 
both sides have validity. Therefore I would 
request that our hon. Chairman should follow 
some unusual procedure so far as this parti-
cular measure is concerned. Instead of trying 
to rush through and getting this Bill passed bv 
the majority vote, T would request that the 
hon. Chairman should invite leaders of a]l the 
groups for consultations and try to arrive at a 
unanimous decision which would be 
acceptable because all are responsible citizens 
of the country and such a unanimous decision 
would be the only proper course so far as this 
unique measure is concerned. 

Thank you. 

SHRI AKBAR ALI KHAN: Madam Deputy 
Chairman, I am very happy that the 
Government has not sponsored this measure. I 
would have been still more happy if this 
measure had been sponsored by some of our 
Opposition friends.. 

A? regards'the Bill itself, so far as I coi Id 
see there is very little to be said and in the 
speeches today very 
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little has been said on the Bill itself. My only 
submission is—and it is for the consideration 
of this House—that during  the  emergency . . 
. 

SHRI P. N. SAPRU: Where is the 
emergency? 

SHRI AKBAR ALI KHAN: ... 11 seems a 
little awkward, especially when we are asking 
everyone to tighten the belt, that we should 
try to fill our own pockets. I know for the 
people who devote all their time to political 
life, not only parliamentary work, it is really 
difficult to pull on and keep two 
estabishments going in a decent and honest 
way. It may be some may not be able to keep 
themselves going and they may adopt some 
measures which are not proper and advisable 
but I do hope that in Parliament nobody will 
go to that extent. But anyhow I am not very 
happy and so I neither support nor oppose the 
Bill. 

Z B. K. GAIKWAD (Maharashtra):   
Madam   .   .   . 

SHRI C. D. PANDE: Is it possible now to 
finish today 

( 
THE DEPUTY  CHAIRMAN:   There 

re a number of Members who would 
 ike to speak. SHRI C. D. PANDE:  That means 

it 11 be finished? 

THE DEPUTY CHAIRMAN: No; it will not 
be finished. 

SHRI B. K. GAIKWAD; Madam, I will be 
brief. 

I rise to oppose the Bill but while opposing 
I would like my hon. friends to take into 
consideration why I am opposing it. I am not 
opposing this Bill fop the sake of opposition. 
We must take into consideration what matters 
there are in passing this Bill. Let there he no 
misunderstanding about it. 

Now, Madam, I will place before you a few 
points. We, Members of Parliament, are paid 
a monthly salary of Rs. 400. We are also paid 
a daily allowance at the rate of Rs. 21 per day. 
Not only that; we are provided nouses at a 
concessional rate. We are provided free 
railway passes to travel all over the country. 
Moreover you will find that there is the 
Contributory Health Service Scheme whereby 
all Members are benefited. I think they pay 
Rs. 2-8-0 per month and they take medicines 
worth some hundreds of rupees monthly. 

Hon. MEMBERS: No, no. 

SHRI B. K. GAIKWAD: Some of them, if 
not all of them. I agree to that. In case any 
Member or his family members fall sick, they 
get ail these concessions in regard to medical 
help Madam, you also find that we are 
provided milk at a reasonable rate—I do not 
say at a concessional rate—and here in 
Parliament we find that ghee is also provided 
which we won't get outside. Not only that; 
Madam, you will find that many of the people 
from outside come and approach Members 
and take our signatures in order to purchase 
this ghee. So it means that several facilities 
have been provided to us. 

SHRI N. M. ANWAR: We are also 
provided glasses of water here. 

SHRI B. K. GAIKWAD: The argument 
which is put forth by many of our hon. friends 
is that whatever they are getting is most 
inadequate. I fail to understand what they 
want. I do not know whether they will be 
satisfied with what they will be getting after 
this Bill is passed. My hon. friend, Mr. 
Bhargava, the mover of this Bill, quoted the 
cases of several nations and showed what 
their Members of Parliament were getting. I 
do not want to repeat the same thing. The 
reply which was given by my hon. friend, Mr, 
Bhupesh Gupta, is also there. So it is not 
necessary for me to repeat it again. Madam, 
we are the custodians of the country.   We are 
the 

I 
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[Shri B. K. Gaikwad] representatives of 
the people, of the masses. Do not forget that 
please. When we do this we must take into 
consideration what the position in the country 
is. We, Members of Parliament, are social 
workers. We are not servants. When we come 
here we come here with a view to do some 
good to the public, to the masses. 
(Interruptions). It is the masses who have 
brought us here. We represent the masses of 
the country. 

THE DEPUTY CHAIRMAN: I think you 
can stop here and continue next time. 

SUM B. K.    GAIKWAD:  I will sa one 
sentence and will continue in th next   
session. My      hon.  'friend,   Mh Bhargava,  
asked     whether there wr. anybody in the 
House who will stan up in his seat and say 
here, I am nc going to take the benefits from    
th. Bill if it is passed'.   For his informa tion 
most  humbly  and respectfully submit, here I 
am; even if the Bill passed I do not" want to 
take any ber fit from out of this Bill. 

THE DEPUTY    CHAIRMAN;     Thr 
House stands adjourned sine die. 

The   House  adjourned  8M1 die 
at five of the clock. 
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